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12.24 hrs. 

FINANCE (No.2) BILL-contd. 

Mr. Speaker: We take up clause by 
clause consideration of the Finance 
Bill. Clause 2. 

Clause 2-Uncome-tax and SUPCI'-
tax) and First SchedlLle. 

The Minister of Finance (Shri 
Morarji Desai): There is an important 
amendment to c1ame 2. 

I move:· 

Page 3. line 36, omit "clause 
(iv) or" (44). 

I had explained at the time when 
1 moved the motion for consideration 
that the share of a partner in the 
tax paid by a registered firm need 
not necessarily be regarded as un-
earned income. In order to carry 
thi~ out, this is done. This is only a 
.ciarificatory amendment. 

Mr. Speaker: The question is: 

Page 3, line 36, omit "clause 
(iv) or" (44). 

The motion was adopted. 

Mr. Speaker: Any other han. Mem-
ber has any amendment? None. 
Now, I shall put clause 2, as 'amend-
ed, t.o the' vote of the House. 

Shri P. K. OeD (Kalahandi): I have 
got an amendment to this clause. 

Mr. Speaker: I was asking whether 
any han. Member had any amendment 
to clause 2, but the hon. Member did 
not ris .. 31 that time. 

Shrl P. K. Deo: I am sorry. I was 
just. referring to the list I beg to 
move: 

Page 1, omit lip£,0 8 to 22. 

Mr. Speaker: The han. Member has 
not got the recommendation of the 
President to move his amendment, 

and, therefore, he cannot move it. 
The hon. Member may kindly resump 
his seat. 

Shri Bade (Khargone): May I sug-
gest that the Schedule also may be 
taken up along with clause 2? 

Mr. Speaker: All right, clause 2 and 
the fil'st Schedule may be taken up 
together. 

Shri Bade: Clause 2 and the First 
Schedule may be taken up together. 

Mr. Speaker: All right. Clause 2 
and the First Schedule are now be-
fore the House. 

Shri Bade: I beg to move: 

Page 21, omit lines 30 to 32. (1). 

Mr. Speaker: What is the number 
of that amendment? 

Shri Bade: It is amendment No.1. 

Mr. Speaker: That requires the re-
commendation of the President. 

Shri Bade: I have got the recom-
mendation of the President also for 
this. 

On page 21, we find that: 

"Thf' amount of income-tax 
computed at th:' rates hereinbe-
fore ~pecified shall be increased 
by the aggr['gate of the surchar-
ges calculated as under:-

(a) A surcharge for purposes 
of the Union equal to the sum 
ot-

(i) two and a half per cent of the 
amount of income-tax calcu-
Jal('d at lhe av('rage rate of 
income-lax on the income 
under the head 'Salaries' in-
cludej in the total in-
come ... , .. ", 

want to omit this sub-paragraph 
(i), and change the number of the 
second sub-paragraph into sub-para-
graph (i) and the third sub-paragraph 
into sub-paragraph (ii). 

·Amendment moved with the recommendation of the President. 
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Then, I beg to move: 

Page 22, line 37, for 'Rs. 7500' 
substitute 'Rs. 10,000.". (2). 

At page 22, line 37 reads now as 
follows:-

.. (ii) Rs. 7,500 in every other 
case,". 

I want to increase the figure Rs. 
7,500 to Rs. 10,000. beg to move: 

Page 23, line 4, after 'total' 
insert 'net'. (3). 

The wording at present in line 4 
at page 23 is as follows: 

"On the whole of the total in-
come .... 30 per cent. 

I want to change the wording to: 

"On the whole of the total net 
income. . .. 30 per cent. 

1 shall explain presently why 
want this amendment. 

Then, I beg to move: 

Page 25, line 26, after 'total' 
insert 'net'. (4). 

Line 26 at page 25 read now as fol-
lows: 

'On the balance of total in-
come. . .. 16 per cent. 

I want to provide that it should 
read thus: 

'On the balance of total in-
come .... 16 per cent. 

I beg to move: 

• Page 26, lines 2, to 4, omit 
other 'than the Life Insurance 
Corporation of India established 
under the Life Insurance Corpora-
tion Act" 1956.". (5). 

Paragraph D at page 26 reads thus: 

"In the case of every cOmpany 
other tha;n the life Insurance Cor~ 
poratiOn of India established 

under the Life Insurance Cor-
poration Act, 1956,-... ". 

Here, I want to omit the words 
'other than the Life Insurance Cor-
poration of India established under 
the Life Insurance Corporation Act. 
1956' . 

I beg to move: 

Page 28, omit lines 12 to 17. (6) 

Through this amendment I seek to 
omit paragraph E at page' 26 of the 
Bill. 

These are my amendments to the 
First Schedule. 

I shall explain presently why I am 
moving these amendments. 

Firstly, I would like to submit that 
paragraph C at page 25 reads thus: 

"In the case of every asso-
ciation of persons being a co-
opera ti ve society as defined in 
clause (19) of section 2 of the 
Income-tax Act,-

Rates of super-tax 

(1) On the first Rs. 25,000 of totnl 
income .  .  . Nil. 

(2) On the balance of total income 
16 per cent.". 
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fiflfofm <mIT <rf~ ~if i:t <1~ ~~ 
~r~ 1iI'IT ~ lI'rft ;;r.r i:t <1lt'li 
s:~q't'{~ '1ft ~WIm~ flt:lfT ~i ~ 
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"(i) Its, 15,000 in the case of 
every Hindu undivided family 
which satisfies as the end of the 
previous year either of the fol-
lowing conditions, namely:-

(a) that it has at least two 
members entitled to claim 
partition who are not less 
than eighteen years of age; 
or 

(b) that it has at least two 
members entitled to clttim 
partition who are not line-
ally descended one from the 
other and who are not line-
ally descended from any 
other living member of the 
family; 

(ii) Rs, 7,500 in every other ca~e", 
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Mr. Speaker: Is there any other 
amendment? 
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Shrl p. K. Deo: What about my 
amendments? 

Mr. Speaker: He has not got the 
recommendation of the President. 

·Shri Morarka (Jhunjhunu): 
for mY amendment No. 18, 
mendation has been received 
the President. 

I hope 
recom-
from 

Mr. Speaker: It refers to clawe 5. 
That will come later. 

Shri Bade: Shri P. K. Deo can 
speak on the amendments, even 
though he cannot move his. 

Shri P. K. Deo: So far as giving 
the recommendation of the Presi-
dent is concerned, I do not know 
why it is not given. It is a formal 
thing. In the case of Shri Bade, he 
got the recommendation. So I would 
like to know why it has not been 
received in my case. 

Shri Morarji Desai: I have an im-
pression that it has come. I believe I 
sent it only yesterday. 

Mr. Speaker: Subject to that, I can 
allow him to move his amendments. 

Shri P. K. Deo: It must be lying 
somewhere. 

Mr. Speaker: It was probably re-
ceived late. We will find out the 
real position. 

Shri Bade: Both of us applied to-
gether. 

Shri P. K. Ileo: I beg to move·: 

(i) Pages 20 to 22,-omit lines 
5 to 42, 1 to 41 and 1 to 42 
respectively. (26) 

(ii) Page 23,-for lines 32 to 37. 
substitute-

"(1) On the first Rs. 25,000 
of IOtal income Nil Nil 

(2) On the next Rs. 15,000 
of total income 7~~ 5~;1 

(3) On the next Rs. 20,000 
S"' 6~:, of total income. . 10 

(4) On the next Rs. 40,000 
ohotal income .   . 9°/ 10 7% 

(5) On the next Rs. 50,000 
oftota) income 10% 8% 

(6) On the balance of total 
income 12~1o 101%" 

(33) 

(iii) Pages 24 and 25,-omit lines 
3 to 31 and 1 to 12 res-
pectively. (33). 

These new new proposals of the 
Finance Minister envisage an increase 
in the rate of income-tax and super 
tax. But while drawing up the Third 
Plan it was pointed out that direct 
taxation had already reached the 
saturation point and there was no 
scope for any further increase, and 
that any further increase would be 
an impediment in creating any in-
centive for production. So, even 
though there is no case for increase 
in income-tax and super tax rates so 
far as individuals or companies are 
concerned, there has been an endea-
vour made in this Bill for a further 
increase, and I stroogly oppose it. 

Shri Morarji Desai: Sir, there is 
one more amendment to be moved 
on behalf of the Government to the 
schedule. 

beg to move·: 

Page 28, line 8,-

after "this Paragraph" 
"and Part III of 
Schedule" (50). 

insert 
this 

This is also a clarificatory amend-
ment. 

As regards the amendments moved 
by Shri Bade, firstly he wants that 
no Union surcharge should be levied 
at all on the incomes called salaries. 
r have already reduced it by half, 
and there is no intention to do away 
with the whole surcharge. It has to 
remain. As a matter of fact, there 
is necessity. I have increased the 
rates, and if this is done, all that will 
be reversed. Therefore, I cannot 
accept that amendment. 

-_. ------------------:-:---:-::--: 
• Amendments moved with the recommendation of the President. 
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By the other amendment he wants 
to say that surcharge on income-tax 
should be payable On Rs. 10,000 and 
not On Rs. 7.500. The limit of Rs. 
7,500 has been existing for several 
years. It has not been introduced this 
time. I cannot accept that amend-
ment too. 

Shri Bade: But prices have in-
.creased nowadays. 

Shri Morarji Desai: Amendments 3 
and 4 are mennt for co_operative 
societies and local authorities. 

Shri Bade: The Schedule says: 
"On the whole of the total income-
30 per cent". It should be "On th~ 

whole of thE' total net income-30 per 
.cent" . 

Shri Morarji Desai: I do not know 
what he means by net income. If net 
income means the gross income minus 
the working expenses, that is oro-
vided now in the Income-tax Act. 
There is nothing more to be provided 
for. 

Shri Bade: There is ambiguity in 
interpretation. 

Shri Morarji Desai: I cannot accept 
the amendments. They are redundant 
in my view. 

As regards the amendments moved 
by Shri P. K. Deo, he wants that no 
income-tax should be levied On indi-
viduals and that it should bE' kept on 
companies. Fortunately he has not 
moved his amendment No 14 where 
he wants that no income-'tax should 
be levied at all. By his present 
amendments he wants that income-
tax on companies should remain, and 
income-tax and surcharge ·cn all 
others should go. It is an impos>iblc 
amendment. 

Shri Bade: What has the hon. Min-
ister to say about the exemption 
given to the Life Insurance Corpora-
tion? He has now inserted the Life 
Insurance Corporation in the provi-
sion and he has exempted it from 
super tllX. Why should it be exempt-
.ed? 

• Amendment moved with the ro:om-

Shri Morarji Desai: Because insur-
ance premia are also exempted. That 
the hon. Member knows. 

Shri Bade: No, no. It is a question 

of a business firm. 

Shri Morarji Desai: The Life In-
surance Corporation is quite different 
from all other forms of business. 

Mr. Speaker: May I put Shri Bade's 
amendments alI together? 

Shri Bade: Yes. 
Mr. Speaker: I shall now put 
amendments Nos. I, 2, 3, 4, 5, and 6 to 
the vote of the House. 

Amendments Nos. I to 6 were put and 
negatived 

Mr. Speaker: I shall now put the 
amendments moved by Shri P. K. Deo 
to the vote of Housp-amendmer.ls 
Nos. 26. 32 and 33. 

Amendments Nos. 26, 32 and 33 were 
put and negatived. 

Mr. Speaker: I shall put Govern-
ment amendment No. 50 to the vote of 
the' HOllse. This question is: 

Page 28, line B,-

after "this paragraph" insert 
"and Part III of this Schedule" 
(50) 

The motion was adopted. 

Mr. Speaker: The question is: 

"That claUse 2 and the First 
Schedule, as amended, stand nart 
of the Bill" 

The motion was adopted. 

Clause 2 and the First Schedule, ('S 
amended. we,"" added to the Bill. 

Clause 3--(Amendment of section 2) 

Shri P. K. Deo: I beg to move·: 

Page 4, line 4,-

for "twelve months" Substitute 
"six months". (15) 

It is now proposed to divide the capi-
tal gains into two categories: gains on 

mendation of the President. 
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the transfer of short term capitai assets 
and gains arising out of the transfer 
of long term capital assets. Short-term 
capital gains are sought to be assessed 
at the ordinary rate applicable to the 
business income. It would be more 
equitable to restrict the entire inci-
dence of this tax to the gains of six 
months instead of 12 months; it is rat-
ther too much and so it should be re-
duced to six months. 

Shl'j Morarji Desai: All these factors 
were taken into consideration. There 
is a provision of six months in the 
United States but thcre is no reason 
why we should accept that. It is bet-
ter to have One year's capital gains and 
capital losses and then consider them 
together rather than six months only. 
Therefore, I cannot accept his amend-
ment. 

Mr. Speaker: I shall put amendment 
No. 15 to the vote of the House. 

Amendment No. 15 was put and 
negatived 

Mr. Speaker: Clause 3(A) is in-
admissible, being beyond the cope. So, 
I shall put clauses 3 and 4 to thl' vote 
of the House. The question is: 

"That Clause 3 stand part of the 
Bill." 

The motion was adopted. 

Clause 3 was added to the Bil!. 

Clause 4 was added to .he [Jill. 

Clause 5--(Substitution of nell' sec-
tions faT sections 70 and 71) 

Dr. L. M. SinChvl (Jodhpur): Sir, I 
beg to move. 

Page 4, lines 33 to 35, 

For "against the income, if any, as 
arrived at under a similar compu-
tation made for the assessment 

year in respect of any other capital 
assets", 

Sub,titute-

"against income under any other 
source". (8) 

Shri P. K, Deo: I beg to move": 

Page 4,-

for lines 30 to 35, sub~titmc-

" (2) (i) Where the resuJt of the 
('omputation made for any assess-
ment year undl'r sections 48 to !5[i 
in respect of any short-term capi-
tal asset is a loss, the assessee shaH 
be entitled to have the amount of 
sue>, loss set off against the income 
under any head for the as~essment 
year." (7) 

Since long-term capital gains are liable 
to tax at the ordinary rate of income 
tax and supertax applicable to any 
other income, there is no reason why 
short-term capital losses should not be 
allowed to be set off against the in-
come under the other heads. 
In this connection, I beg to submit 
that there is no provision Ior seting 
off he short-term capital losses for the 
subsequent year and to be adjusted 
from the capital gains. So, I move this 
amendment. 

Shri Speaker: Is Shri Morarka aIs() 
moving his amendment? 

Shri Morarji Desai: It is the same 
thing. 

Shr! Morarka: I beg to move": 

Page 4, lines 33 to 35, fOT 

"if any, as arrived at under a 
similar computation made for the 
assessment year in respec~ of any 
other capital asset" substttute 

"from any other source". (18) 

• Amendment moved with Ine reccm mendation of the President. 
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This is a very simple amendment. 
In substance, the aim of this amend-
ment is similar to that of the amend-
ments moved by the other hon. Mem-
bers. I said in the course of my speech 
during the consideration stage that 
since we are removing the distinction 
between short-term capital gains and 
other business income so far as the 
rates are concerned, there is no reason 
why the losses arising ou t of the short-
term capital assets should not be set 
off against any other business income. 
There was a justification f.;r treating 
the short-term capital losses or the 
capital losses as they were then called 
differently from the other gains and 
losses, because the rates charged on 
capital gains were different. They were 
lower, and the rates charlited on bus-
iness income were higher. Naturally 
Government do not want the losses on 
lower rate of income to be set off 
against the gains which were at a hig-
her rate of taxation. Since that dis-
tinction is now done away with, there 
is a caSe fOr allowing the losses 0'1 

.short-term capital gains to be set off 
against any other income. 

In this connection, the hon. Deputy 
Minister who made a scheme yester-
·day, gave two reasons and ,he thought 
that she was answering my point. As 
a matter of fact, I am obliged to the 
Deputy Minister because I feel that 
she has unconsciously made a present 
of those two arguments to me. In fact, 
the two points which she mentioned 
'precisely support my contention. The 
first point she made yesterday was that 
the short term capital gain, are to be 
aggregated with the remaining income 
onlyifor ~he: purpose of de¥!rmining the 
rate which would be applicable to the 
'short-term gains. But that rate would 
not be applicable to the incom" other 
than the short-term capita I gain. 

I would illustrate this point with an 
example. Suppose a person has an in-
come of Rs. 1 lakh fiom the other 
sources, and he has an income of Rs. 
50,000 from the lihort-term capital 
gains. The scheme, accordine to the 

Deputy Minister, is that so far as Rs. 1 
lakh is concerned, the rate applicable 
would be the rate which applies to 
the income of Rs. 1 lakh, namely, 58.8 
per cent, but so far as Rs. 50,000 is con-
cerned, the rate applicable would be 
the rate which is applicable to Rs. 
1,50,000, namely 67.2 per cent. So, Rs. 
50,000 would be taxed at 67.2 per cent 
and Rs. I lakh would be taxed at 58.8 
per cent. This is the scheme. 

If that is so, then what am I askini? 
say that if there is a loss in the sec-
tor which is otherwise taxable at a 
higher rate, then the losses should be 
allowed to be set off against the income 
which attracts the lower rate of tax. 
That mcans, if there is a los:; in short-
term capital assets which if made pro-
fit would attract 67 per cent of tax, 
then that loss must be allowed to be 
set off against an income which attracts 
only 58 per cent tax. According to 
the clarification of the Deputy Minis-
ter, the rate of tax on short-·term capi-
ta' gains would always be higher than 
the ratp of tax on other income. 

If that is so, that is all thp more rea-
son why, even from the point of view 
of "'venue, my amendment becomes 
eminently rcasonable that the losses 
which ariRe out of short-term capital 
transactions should be set off against 
the other inc·ome. Otherwise. if you 
do not allow this to be set off this 
year, then they will be carried for-
ward to the next year and next year 
if there is a short-term capital gain, 
you would allow this loss to be set 
off against that gain. If you have not 
allowed this loss to be .et off, then 
that income of next year would have 
attracted tax at a higher rate. In 
other words you are willing to allow 
to set off against a higher rate, but you 
are not permitting me to set off against 
a lower rate in the same yl'Rr. I eCluld 
not understand it. Either there was 
somc flaw in the argumcnt of the 
Deputy Minister or some defect in my 
understanding it. I have got the un-
corrected copy of her speech here and 
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from that I can quote her. If you al-
low us to set off the loss against in-
come which attracts a higher rate, then 
from the point of revenue alone, it is 
all the more reason that you should 
allow losses to be set off al:ainst an 
income which attracts a lowe.· rate of 

tax. 

Shri Narendra Singh Mahida 
: ."nand) : On a point of order, Sir, 
We are not having quorum in the 
House. 

Mr. Speaker: The bell ," being 
rung. Now there is quorum. Th(' han. 
Member may continue. 

Shri Morarka: The other argument 
of the Deputy Minister yp,;[erday was 
that even at present, we are tn'atmg 
speculative gains and speculaive losses 
differently. So, if we are treating the 
losses and gains on short-term capital 
differently, there should bL' no obJec-
tion and there is nothing new in it. It 
i,; quite true that the speeuialive gains 
and losses are treated separately. In 
this respect, I beg to submit that 
even the gains or losses arising uut of 
short-term capital assets, if they are 
of a speculative nature, they would 
certainly come under the head of 
speculative gains or speculative lesses. 
What is the distinction that you are 
making? It is only when there is an 
annual investment and when the loss 
or gain aris('s purely out of investmcnt 
for a short-term, i.e., within one year 
that it becomes capital gains of that 
term. There may be contingencies 
when an investor may be compelled to 
liquidate his holding or he may choose 
to transfer the poor investment into a 
better investment. Un de!' such cir-
cumsances, it is not a speculation. 
There are genuine short-term gains 
and short-term losses and 'he treat-
ment you give to a speculator. to the 
losses and gains arising out of specula-
tion, should be different, in my humble 
opinion, from the treatment you give 

to a genuine investor, even tn.ough that 
investor is compelled, within a period 
of 12 months, to change his investment 
or liquidate his investment. He might 
have to sell it to meet his tax liability 
or because there is an estate duty to 
be paid Or a partnership dissolution, 
etc. Therefore, I think there is a case 
for treating short-term capital gains 
differently from speculative gains. 
Similarly, short-term lossc~ should also 
be treated differently from speculative 
losses. 

Now, on page 5 of the Bill, s,'dion 
71(2) says: 

"Where in respect of any assess-
ment year the net result of the 
computation under any head of in-
come other than ·Capit.nl gains' is 
a loss and the assessee has income 
assessable under the head 'Capital 
gains', such loss may, subject to 
the provisions of this Chapter, be 
set off against the income, if any, 
of the assessec assess3ble for that 
assessment year under any other 
head including income from capital 
gains relating to short-term capital 
assets as well as other capital as-
sets or, if the assessee so desires, 
shall be set off only against his in-
come, if any, assessable under any 
head of income other than 'C~pital 
gains'.". 

Sir, you may kindly see the inconsist-
ency here. If there is a loss under 
any other head that loss could be set 
off against the income from short-
term capital gains or long-term capi-
tal gains, whlchever you may like. 
But if there is a loss in the short-
term capital assets then it cannot be· 
set ofT against income under any other 
head. Why is this difference there? 
If the proposition is not correct, the 
converse also cannot· be correct. If 
the losses from other heads could Q& 
set 9ff against the gains in short-term 
caPital, then its vice versa must also 'be 
correct. As I said, even f-rom the 
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point of view Of revenue, the income 
other than short-tenn capital gains 
would always attract a lower rate 
and the income from ~hort-tenn capi-
tal gains would always attract a 
higher rate. It is, therefore, all the 
more reason that my amendment 
should be accepted and this facility 
to set off capital losses against any 
other income be allowed. I hope the 
hon. Finance Minister would consider 
this amendment and, if he finds it 
possible, accept it. 

Shri Morarji Desai: Sir, all the 
three amendments arc of the same 
nature. They want the same thing to 
be done, thai capital losses should be 
set off against business income alsO, or 
against other incomes also. The argu_ 
ments which wc~e just now provided 
by my hon. friend Shri Morarka do 
not appeal to mr.'. I do not see why 
a man of his keen intellect should 
get confused on an issue like this. 
When we say that these things are 
treated on the same !Pvel as speculative 
lossoo, he ought to spe the relpvance 
of it. Buying and selling in the same 
year is not investment. How can it 
be called 'investment'? It is some-
thing like speculation; but we do not 
call it 'speculation' that is all. Specu-
lative losses are not allowed to be 
set off against business incomes. In 
the same way, these losses cannot 
also be allowed to be sct off against 
busines incomes. The fact that capital 
gains income is not added on to the 
business income for settling the rate 
of business income shows that capital 
gains are treated differently from re-
venue gains. And, we do want a 
higher rate of tax on capital gains 
because they a·re windfalls, thl'Y are 
not something earned. they are 
something like speculation. There-
fore. they ought to invite a higher 
rate of tax. Supposing a man has an 
income of a lakh of rupees in busi-
ness and he has an income of 
Rs. 50,000 from capital gains. if I add 
on that Rs. 50,,000 to Rs. 1 lakh he 
will have ·to pay at the rate of 67 per 
cent on Rs. 1 lakh also. Suppose I 

raise that, is he prepared to take 
the position that it would be 
justified? If this income is not to· 
be added to the business income for 
considering the income-tax rate for 
business income, then there is no 
justification whatsoever for setting off 
these losses against capital gains. I 
do not know why we do not under-
stand each other. Still, I have to ac-
ccpt the position that if he does not 
accept my contention, we agree to 
differ. 

13 hrs. 

Shri Morarka: I quite appreciate 
that. But the point which is not clear 
to me is, when you are prepared to 
allow losses to be set off against the 
income which attracts a higher -rate, 
why not allow the losses to be set off 
against inc(Jm(' which attracts a lower 
rate. 

Shri Morarji Desai: Because there 
will not be anything to be set orr. 

Shri Morarka: Then the losses will 
be carried forward. 

Shri Morkarka: Then the losses will 
disappear. 

Mr. Speaker: I will put amendment 
Nos. 8, 17 and 18 to the vote of the 
House. 

Amendment Nos. 8, 17 and 18 were' 
put and negatived .. 

Mr. Speaker: The question is: 

"That clause 5 stand part of the 
Bill." 

The motion was adopted. 

Cl4use 5 was added to the Bill. 

ClaWlfl 8-(Amendment of section 72) > 
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Shri Morarji Desai: I beg to move:· 

Page 5, lines 25· to 30,-

fO'/' "wholly set off against in-
come under any head of income 
other than 'Cal>ital gains' or, in 
accoradnce with the option exer-
cised by the assessee under sub-
section (2) of section 71, is not 
set off against income under the 
head 'Capital gains', so much of 
the I()f;S as has not been so set 
.off" 

substitute-

"or is not wholly set off against 
income under any head of in-
come in accordance with the pro-
visions of section 71, SO much of 
the loss  as has not been so set 
off or, where the assessee has in-
come only under the head 'Capital 
·gaim' and has exercised the 
option under sub-section (2) of 
that section or where he has no 
income under any other head, the 
whole loss" (45). 

This is only a clarificatory amendment 
to bring out that the whole of the 
'business losses shall be carried for-
ward for being set off against the 
business profits in future where as-
sessee has no other income in the year 
in whieh the loss is sustained. 

Mr. Speak.er: The question is: 

Page 5, line, 25 to 30,-

TOT "wholly set off against in-
come under any head of income 
Otner than 'Capital gains' or, in 
accocdance with the option exer-
cised by the assessee under sub-
section (2) of section 71, is not 
set off against income under the 
head 'Capital gains', so much of 

the loss as has not been so set 
oft" 

substitute-

"or is not wholly set off against 
income under any head of in-
come in accordance with the pro-
visions of section 71, sO much of 
the loss  as has not been so set 
off or, where the assessee has in-
come only under the head 'Capital 
gains' and has exercised the 
option under sub-section (2) of 
that section or where he has no 
income under any other head. the 
whole loss" ( 45) . 

The 1wltion was adopted. 

Mr. Speak.er: The question is: 

"That clause 6, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 6, as amended. was added to 
the Bm. 

Clause 7-(Substitution of new sec-
tion fOT section 74). 

Shri Morarjl Desai: I beg to moev: 

Page G,-for lines 3 to 34, substi-
tute-

"Losses under the head 'Capital 
gains'. 

74. (1) (a) Where in res-
pect of any assessment year, 
the net result of the computa-
tion under ·the head 'Capital 
gains' is a loss, such loss shall, 
subject to the other provi-
sions of this Chapter, be dealt 
with as follows:-

• Amlmdment moved with the re commendation of the President. 
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(i) such portion of the net loss as 
relates to shtll"t-term capital assets 
shall be carried forward to the 
following assessment year and set 
oft against the capital gains, if any, 
relating to short-term capital assets 
assessable for that assessment year 
and, if it cannot be so set off, the 
amount thereof not so set off shall be 
carried forward to the following 
assessment year and so on; 

Oi) such portion of the net loss as 
relates to capital assets other than 
short-term capital assets shall be 
carried forward to the following 
assessment year and set off against 
the capital gains, if any, relating to 
capital assets other than short-term 
capital assets assessable for that 
assessment year and, if it cannot be 
so set off, the amount thereof not so 
set off shall be carried forward to the 
following assessment year and so on: 

Provided that where, in the calc of 
any assessee not being a company, 
net loss computed in respect of sueb 
capital assets for any assessment year 
does not exceed five thousand rupees, 
it shall not be carried forward under 
this section. 

(b) Notwithstanding anything 
contained in the Indian Income-tax 
Act, 1922, (11 of 1922) any loss com-
puted under the head 'Capital gains' 
in respect of the assessment year 
'Commencing on the 1st day of April, 
1961, or any earlier assessment year 
which is carried forward in accord-
ance with the provisions of sub-sec-
tion (2B) of section 24 of that Act. 
shall be dealt with in the assessment 
year commencing on the 1st day of 
April, 1962, or any subsequent assess-
.ment year as follows:-

(i) in so far as it relates to short-
term capital assets, it shall be 
carried forward and set off in accord-
ance with the prOVISIOns of sub-
clause (i) of claUse (a) and sub-
section (2); and 

(ii) in so far as it relates to capital 
assets other than short-term capital 
assets, it shalJ be carried forward and 
set off in accordance with the provi-
sions of sub-clause (ii) of clause (a) 
and sub-section (2). 

(2) (a) No loss referred to in sub-
clause (i) of claUSe (a) of sub-sec-
tion (1) or sub-clause (i) or sub-
clause <ii) Of clause (b) of that sub-
section shall be carried forward under 
this section for more than eight 
assessment years immediately succeed-
ing the assessment year for which 
the loss was first computed under th" 
Act or, as the case may be, the Indian 
Income-tax Act, 1922. (11 of 1922). 

( b ) No loss referred to in sub-
claUSe Oi) of claUse (a) of sub-
section ( I ) shall be carried forward 
under this section for more than four 
assessment years immediately 
succeeding the assessment year for 
which the loss was first computed 
under this Act." (46) 

This amendment ensures that losses 
relating to capital assets for the 
assessment year prior to 1962-63 will 
be carried forward for eight years, as 
I said, when I moved this for consi-
deration. As regards lossess for the 
assessment year 1962-63, I have stated 
that they can be carried forward for 
four years further, whereas under the 
former provision in the Finance Bill 
they cannot be carried forward at all. 
This amendment has been moved in 
order to carry out those concessions 
whiCh have been given. 

Shrl P. K. Deo: I beg to move·; 

Page 6,-

for lines 7 to 9, substitute-

"(i) such portion of net loss as 
relates to capital assets other 
than short-term capital assets 
shall be carried forward to the 
following assessment year and set 
off against the capital gains. if 
any. relating to capital assets 
other than short-term capital 

• Amendment moved with 

l092(Ai) LSD-5. 

the recommendation of the President. 
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assets Ilssessable for that assess. 
ment year and, if it cannot be so 
set oil, the amount thereof not so 
set all shall be carried forward to 
the following assessment year and 
so on;" (20). 

This relates to capital losses carried 
fOEwa,rdfor eight years and to be 
adjusted towards capital gains. This 
subject had been discussed threadbare 
only last year when the Indian 
Income-tax Amendment Bill was 
beipg enacted in this House. Then the 
whole subject was discussed here, 
then it went before the Select Com-
mittee where evidence was taken of 
various interests and experts, it came 
bapk here when we discussed it once 
again and after having passed here, 
it went to the President for his assent. 
It received the assent of the President 
on the 13th September. It was to be 
operative from the 1st April 1962. 
Before it was operative even for a 
single day, provisions relating to this 
aspect of the question are proposed to 
be changed. It shows that the Fin-
ance Ministry has no confidence in 
this Parliament for those provlslODS 
were not operative even for a single 
day. Now certain concessions are 
being granted regarding carrying for-
ward of capital losses. So far as the 
assessment year 1962-63 is concerned, 
why should there be a departure 
from the previous assessment year. 
The original proposal in the Finance 
Bill was that no capital losses can be 
carried forward. The gesture on the 
part of the Finance Minister in 
announcing certain concessions is 
very good, but it should be applicable 
to future losses. We should treat the 
new losses in the same way as we 
treat old losses. I submit that for the 
sake of uniformity and fairness to thp 
assessees, the Finan~e Minister shou \d 
airee to my amendment and accept 
that capital losses could be carried 
forward for a period of eight years. 

Dr. L. M. Slnghvi: Sir, I beg to 

move: 

PaJ;!e 6,-

for clause 7, substitute-·~ 

'7. For section, 74' of the' 
Income-tax Act, the following 
section shall be substituted. 
namely:-

"74. 0) Wherli/ in respect of 
any assessment year, the net. 
result of the computation under 
the head 'Capital gains' is a loss,. 
such loss shall be carried forward 
to the following assessment year 
and set off against capital gains, 
if any, assessable fa!' that assess-
ment year and, if it cannot be so· 
set off the amount thereof not 
so set off, shall be carried foro. 
ward to the following assessment 
year and so ,on. 

(2) No loss i¢alI be carried' 
forward under this section for 
more than eight assessment years 
immediately succeeding the 
assessment year for which the 
loss was first computed.'" (9) 

I support in substance what Shri 
Deo has said in support of his amend-
mllnt· whlah is very similar to that of 
mine. I am glad that the hon. Fin-
ance Minister has thought fit to at 
least go half the hog with us. I hope 
he will be able to agree to the reason-
able duration that we have provided 
in the amendment. I also feel that 
the amendment as I have suggested 
is' a simpler lind less cumbersome· 
provision and I hope that the hon. 
Finance Minister will consider 
accepting this. .. 
With these words I support tile 
amendment which I have moved. 

Mr. Speaker: Any other a'mend-
ment? 

Shrl Morarka: Sir, r', do not want 
to move my amendment No. 19, 
because the !ubstance of it is already 
contained in the amendment moved 
by the hon. FinanCe Minister, that is, 
amendment No. 46. So, I wish to 
withdraw my amendment, No. 19. 

Mr .. Speaker: That has I\Ot been 
moved. Therefore there is no ques-
tion of withdrawin, it. 
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Shri Morarji Desai: Tho! allegation 
that Government have no confidence 
in Parliament, I am 'afraid, is very 
uncharitable. I' do not think that 
the hon. Member can have greater 
confidence in the Parliament thari' the 
Government have and that fact can-
not be disputed even by him. The 
argument flows from his another 
argument that the Income-tax Act 
was enacted only last year after very 
exhaustive discussions in the Select 
Committee. I do not now remember 
whether the hon. Member was a 
member of that Select Committee or 
not, but in that Committee, as has 
been said before also by me, I had 
made it abundantly clear several times 
when some taxation proposals were 
sought to be changed in the Income-
tax Act, that is, the rate of taxation. 
I said that the only occasion on which 
it can be done is at the time of the 
Budget proposals and therefore I will 
not touch the Act in whatever provi-
sions relate to taxation. Here also I 
allowed it to remain and agreed to 
the status quo position because I must 
apply to myself also what I was tell-
ing other han. Members. Therefore I 
did not seek to change it. But this 
is the proper occasion when I should 
do it. It is in order to carry out that 
also that I haVe now given effect to 
the former status quo position to all 
those assessments which have taken 
place so far and I am making the 
change only for the assessment begin-
ning with 1962-63. It is proof, on the 
contrary, of the bona fides of the 
Government. I think it is the privi-
lege and the right of Government to 
come with changed proposals at the 
time of the Budget and hon. Members 
mayor may not agree with them. 
That is a different matter. but it is 
absolutely correct that I should come 
at this time for a change in this 
provision and not at any other time. 
It is in relation to that  that I have 
proposed this amendment. r oppose 
the amendments of my hon. friends. 

Mr. Speaker: May· I put amend-
ments Nos. 9 and 20 together to the 
vote of the House? 

Shri P. K. Deo: Yes, Sir. 

Amendments Nos. 9 and 20 were put 
and negatived. 

Mr. Speaker: The question is: 

Page 6,-

for lines 3 to 34, substitute-

"Losses under the head 'Capital gains' 

74. (1) (a) Where In respect of any 
assessment year, the net result of the 
computation under the head 'Capltjll 
gains' is a loss, such loss shall, subjeCt 
to the other prOVISIons of this' 
Chapter, be dealt with as follows:-

(i) such portion of the net loss as 
relates to short-term capital assets 
shall be carried forward to the 
followinJi: assessment year and set off 
against the capital gains, if any, rela-
ting to short-term capital assets 
assessable for that assessment year 
and, if it cannot be so set off, the 
amoun t thereof not so set off shall 
be carried forward to the following 
assessment year and so on; 

(ii) such portion of the net loss u 
relates to capital assets other than 
short-term capital assets shall be 
carried forward to the followin, 
assessment year and set off against 
the capital gains, if any, relating to 
capital assets other than short-term 
capital assets assessable for that 
assessment year and, if it cannot be 
so set off, the amount thereof not 90 
set off shall be carried forward to the 
following assessment year and so on: 

Provided that where, in the case 
of any assessee not being a company, 
the net loss computed in respect of 
such capital assets for any assess-
ment year does not exceed five 
thousand rupees, it shall not be 
carried forward under this section. 

(b) Notwithstanding anything con-
tained in the Indian Income-tax Act. 
1922 (11 of 1922) any loss computed 
under the head 'C'apita1 gains' in res-
pect of the assessment year com-
mencing on the 1st day of April, 1961. 
or any earlier assessment year wh~h 
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is carried forward in accordance with 
the provisions of sub-section (2B) of 
section 24 of that Act, shall be dealt 
with in the assessment year com-
mencing on the 1st day of April, 1962, 
or any subsequent assessment year as 
follows:-
~ .. 

(i) in so far as it relates to short-
term capital assets, it shall be carried 
forward and set off in accordance 
with the provisions of sub-clause (i) 
of clause (a) and sub-section (2); 
and 

(ii) in so far as it relates to capital 
assets other than short-term capital 
assets, it shall be carried forward and 
set off in accordance with the provi-
sions of sub-clause (ii) of clause (a) 
and sub-section (2). 

(2) (a) No loss referred to in sub-
clause (i) of clause (a) of sub-sec-
tion (1) or sub-clause (i) or sub-
clause (ii) of clause (b) of that sub-
section shall be carried forward under 
this section for more than eight 
assessment years immediately 
succeeding the assessment year for 
which the loss was first computed 
under this Act or, as the case may be. 
the Indian Income_tax Act 1922. (11 
of 1922). ' 

(b ) No loss referred to in sub-
clause (ii) of clause (a) of sub-sec-
tion (1 ) shalJ be carried forward 
under this section for more than four 
assessment years immediately succee-
ding the assessment year for which 
the loss was first computed under 
this Act." ( 46) 

The motion was adopted. 

Mr. Speak.er: The question is: 

"That clause 7, as amended, 
stand part Of the Bill." 

The motion was adopted. 

Clause 7, as amended, was added to 
the Bill. 

Clauses 8 to 11 were added to the 
Bilt. 

Clause 12-(Amendme71t of Act 27 of 
1957). 

Shri Morarji Desai: Sir, 
move: • 

Page 9,-

after line 14, inset-

beg to 

'(3) In the Schedule, Part II, in 
Rule 2, for the figure and words "2 
per cent" the figures and words "2' 5 
per cent" shalI be substituted.' (47) 

This, again, is a c1arificatory 
amendment and seeks to substitute 
the figure of '2 per cent' in Rule 2 of 
the Schedule 10 the Wealth Tax Act 
by the figure '2' 5 per cent'. This is 
in order to bring this rule in con-
formity with the rate of tax applica-
ble to the higher slab which has been 
increased from 2 per cent to 2' 5 per 
cent. 

Mr. Speak.er: The question is: 

Page 9.-

after line 14, inscrt-

'(3) In the Schedule, Part II, in 
Rule 2, for the figure and words "2 
per cent'" the figures and words "2.5 
per cent" shall be substituted.' (47) 

The motion was adopted. 

Mr. Speak.er: The question is: 

"That clause 12, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clanse 12. as amended, was add.cd to 
the Bill. 

Mr. Speaker: We shall now take up 
Clauses 13 to 15. 

Shri Prabhat Kar (Hooghly): I 
would like Clause 13 to be taken 
separately. 

-Amendment moved with the recommendation of the President. 



II 153 Finance JY AISTHA 26, 1884 (SAKA) (No.2) Bil! 11154 

Clause 13-(Expenditure-tax not to 
be levied from 1st April, 1962). 

Shri Prabhat Kar: So far as claube 
13 Is concerned which is taking "way 
the ExpenditUTe Tax which wa~ in-
troduced in the year 1957, We oppose 
this particular measure. I would bring 
to the notice of the House that it was 
only as a part of a system of taxation. 
All these Wealth Tax, Expenditure 
Tax, Gift Tax were introduced with a 
view to tighten any looseness that was 
existing so far as taxes are concerned 
through whIch leakage was going on. 

13.17 hrs. 

[MR. DEPUTy-SPEAKEIl in the Chair.] 

At that time the hon. Minister who 
introduced this Expenditure Tax made 
it quite clear that it was an essential 
factor in order to plug all the loop-
holes. That is why Expenditure Tax 
was introduced. Today we find that 
the hon. Finance Minister takes away 
the Expenditure Tax because accord-
ing to him the revenue is not so much. 
That is why today it is not necessary 
to continue the ExpenditUTe Tax. 
When new taxes are imposed, cer-
tain promises are held forth, namely, 
that the revenue will increase. After 
the taxes are imposed we find that all 
the promises that are held forth abou.t 
collecti'on are not fulfilled. The col-
lections are not made. If the collection 
is low, it speaks about the inefficiency 
of the tax-collecting machinery. It 
speaks something against the Finame 
Ministry that they are not so much 
serious about collecting the rl.'venue. 
Because the revenue is not sufficient. 
it cannot be a reas'on for all these 
taxes to be taken away and for the 
Expenditure Tax to be given a go-by. 
We feel that this is completely wrong. 
Dorts should have been made to see 
that revenue increases under the Ex-
penditure Tax and It should not be 
simply this that Expenditure Tax will 
not be applicable with effect from thl' 
1st April, 1962. That is why we op-
POSe this particular clause. 

Shri Morarka: I am surprised to 
hear the speech of the hon. Member, 
Shri Prabhat KaT, who has just pre-
ceded me. He did not give a singlo! 
reason why this Expenditure To: 
should still be kept on the statute 
book. If I remember correctly. the 
hon. Member did not listen to the ar-
guments given by the han. Finance 
Minister as to why he wanted to do 
away with this particular tax measure. 
Non-collection of Tevenue was onl,-
one of the reasons. The other reason 
given by him was that even the hope 
that it would plug some of the loop-
holes or that it would help to collect 
the income-tax and other taxes better 
and more effectively has been belied 
by the experience of these four years. 
This measure was brought on our 
statute b'ook purely as an experimen-
tal measure. It did not haVe any 
backing of any historioal experience 
in any other country, howsoever pro-
gressive those countries may be. Pro-
fessor Kaldor who was passing through 
Ir.dia unfartunately stayed here. 

Shri Prabhat Kar: He was invited_ 

Shri Morarka: He made some report 
in a hurry and I am sorry to say that 
that report caught the fancy. The 
suggestions in that report had a lot of 
gallery value; they did not have any 
revenue value. But in order to show 
that we are very progressive, that ali 
our tax measures are meant to tax 
the rich or to help the p'oor these Ex-
penditure Tax. Gift Tax and other 
measures were put on the statute 
book. In thllt enthusiasm it was put 
on the Statute-book. Even at that 
time, when the expenditure tax was 
imposed, it was pointed out that this 
was a novel tYPe of tax and even in 
advanced countries where the banking 
habit of the people was very well de-
veloped and where all expenses were 
made through and recorded by banb 
and solicitors, this measure had prov-
ed not very effective and they had tt. 
withdraw it. Only one country trieel 
this experiment and that also in a 
half-hearted way and before it was 
put on the statute-book it had to live 
it up. 'this is a kind of tax which is 
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-nowhere in existence in the world and 
the purpose w.hlch we wanted this t/lX 
to serve has not been served. This ;;; 
the considered view of the Govern· 
ment. Against this the hon. Member 
'1"aises a hue and cry. without giving 
any reason as to why this tax shouhl 
he kept on ~he statute-book. Let therr. 
point out one way as t'o how this t.ax 
bas helped the exchequer. 

Shri VasudevaD Nair (Ambala-
'Puzha): The very reason that you are 
asking for its removal. 

Shri Morarka: I am not "skillJ ior 
.the removal of it. I am only justiIy-
'in~ the Temoval which GQvernment 
has proposed. When the Government 
· has done such a thing I am here to 
support the Government and not to 
support the hon. Member opposite. If 
their only purpose is to speak against 
· what I speak then that is sound logic 
for them to function here. But my 

point is different. 

Now clause 13 re8ds as follows: 

"Notwithstanding anything c()n-
tained in the Expenditure-tax Act, 
1957, expendituTe-tax shall not 
be charged for any financial year 
commenting on or after the first 
day of April, 1962, in respect of 
:the expenditure incurred by any 
:individual or Hindu undivided 
family." 

Here the Expenditure-tax is not 
abolished, It is only suspended to'r this 
)_r and the subsequent year. The 
tax as it is being suspended by clause 
. 13 ma,y be revived by any other Fi-
:nB1lce ,Act subsequently. by a similar 
clallse. When you revive it you will 
not have to gO bel~ Parltlimeot ler 
: examining the provisions lot \hat Ad. 
· I think lIhat there is 00 point in keep-
Ing auoll an ineffective tax measw'(' 
· Oil. . the statute-bo'ok and giving this 
· temptation to I future GOvet"nment or 
future FiMDce Minister to revive It 
· wllenever tlley. 10 like. Tk_ coulll be 
; pctlitillal presllure' .on a subject Ulte 

this and I do not think it would have 
been inappropriate to completely r<,-
move this Act from the statute-book 
and if future contingencies wanant, it 
should come before Parliament. Thus 
giving it a chllnce to examine its pro-
visions in detail. Here clause 13 is 
just suspending its application for this 
year and subsequent years. In effect, 
the expenditure tax would not be 
chargeable, I agree, but its danger 
would always loom large. Therefore. 
I feel that clause 13 should have been 
drafted differently and the expendi· 
ture tax should have been removerl 
from the statute-·book. That has not 
been dont' and this measure is still on 
the statute_book. I hope at least there 
would be an assurance given by the 
hon. the Finance Minister that if ever 
think of reviving it Government will 
brinl( a measure before Parliament 
and give it a chance to examine its 
provisi()ns. 

I can understand that there may be 
some  assessments still pending. They 
may not have been completed. When 
the assessments are pending, perhaps 
the removal of this Act might create 
some complications. I agree, but I am 
sure there could have been some other 
way of saving those pending assess-
ments and yet remove this Act tr()ffi 
the statute-book. I h'ope the hon. the 
Finance Minister and the Government 
would bear my argument in mind 'lnd 
try to do something about the point I 
have raised. 

Shri DaJi (Indore): The arguments 
ab()ut the abolition of the Expenditure-
tax as propoWlded by the hon. the 
Finance Minister and my learned 
friend have actually shifted erounds . 
In the speech introducing the budget, 
the main emphasis was that it was not 
revcnue-yield.i!li. An hon. Member 
read. out from the speeches of Shrl 
Krishnamachwi, while introducing the 
kpenditure Tax Bill that its real 
value lay not in the yield, but in piUl-
emg the loophole for ewoasion of in-
come-tax and wealth lax and that ar-
«ument was presaed from dilPerent 
sections 'of the House. It was then 
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that the hon. the Finance Minister 
yesterday came out witll!. tlle second 
'Brgument that eVen if the Expendi-
ture-tax had done that he would be 
in favour of k-eeping it and he was 
-abolishing it not because it was not 
'yielding tax-revenue, but even from 
other points of view it was ineffective. 

I hiive two submissions t·o make. 
'My first submission is that you have 
not given a really fail' trial to the ex-
'Penditure ·tax. A financial measure of 
this magnitude, a new measure as my 
hon. 'friend himself was pleased to say, 
.• measure which is not working in any 
other country. cannot be said to· have 
'been given a fair trial in the short 
.period 'of four years. It would take 
some years to geaT up the machinery. 
Even to understand th(' loopholes 
which the hon. Minister wanted to 
·plug and the ways and means used 
by the intelligent gentry. who want 10 
live lavishly. even to apprenhend 
thos(' loopholes a longer period of 
tria I should have been given to the 
expenditure-lax. Merely giving a trial 
of four years and saying that we 
lIa·ve not been able 10 mop up suffi-
cient amounts, is not glvmg a fair 
1rial. That is No. 1. No.2. 

Dr. M. S. Atley (Nagpur): What i< 

the minimum period for which yOU 
want it to be tried? 

SIIl'i Daji: Al least 30 years, be-
cause it has taken us more than 20 
years to understand the loopholes of 
the incwne-tax. Even in _ rellll'd to 
Ulcome-tax, it has taken us ntO.t'e than 
20 years. As soon as we plug one 
loophole another is created. Tile hon. 
Minister need not scorn at my sugges-
tion. Even after 20 years 'of working 
of income-tax, we find that loop-boles 
still remain and they Cl'op up. Every 
time a loop-hole is ingeniously invent-
ed we plug it A tax-like the expendi_ 
ture-lax should be given a longer 
time. It is most unfair and unjust to 
1be entire scbeme of expenditure-tax, 
if sllY within four years We havQ 
judged it as inr!f.ectlve. 

Sec'ondly the whole argumev.t is 
based upon despair. I am surprised 
the hon. the Fin'ance Minister who is 
supposed to be a strong man-he is 
supposed to be a man of iron-suppo-
sed to be very clever. an ingenious 
man llhould come out before Parlia-
ment and tJuough it before the country 
with this counsel of despair. He says: 
I cannot help -it. He would like to 
maintain it, he says. It would have 
been useful he says. It was proper to 
have levied it, he says. But he says 
that those persons who want to -live 
lavishly while millions of our 
country-men. are steeped in poverty • 
are cleverer than he. I want to take 
this opportunity for once at least to 
differ from his assessment of his own 
ability. I refuse to believe that he is 
so simple. 90 ineffective as he claims 
to be_ On this occasion at least I 
would like to say he is cleverer than 
he himself makE'S out to be. If he does 
not know it. it is high time he realised 
it. I for one dO not think that the Fi-
nance Minister is as innocent and in-
effective as he wants us to believe. 

Shl'i Morarji Desai: I have never 
claimed innocence. 

Sbrl DlUI: The argument is innocent-
ly put forward_ You S3Y: I have 
tried my best. I have looked for all 
IlJopholes to be plugged. Last year 
they could have amended it. Even 
now. if there are s'ome loop.holes to 
be plugged, it could be done .. 

Sbl'i Moradi Desai: I never said it 
is a good tax. 

Shrl Dajl: You said ',Even if it 
served the other pUTPOSe of plttgging 
the loop-holes in Ineome':tax aad 
Wealth Tax. if that could be demons-
trated. I would keep it." That was the 
PIll'POSe made out by Shri T. T. Kri-
sbnamachari when he jnttollduced tbis. 
aut you said, "After four years I And 
on the .contrary tbat instead of helP-
ing to plug the lop-holes in Wealth 
Tax and Income-tax it iJ!creases't1le 
evasion not only in the· Expenditure 
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Tax but even in Wealth Tax and In-
come-tax and therefore I am compel-
led to withdraw it." 1 say the whole 
argument is one of despair. I say that 
if the Government were really honest 
and determined to continue this 
scheme of Expenditure Tax and to use 
it as a two-pronged attack on lavish 
living and concentration of wealth. 
it will not be beyond the p'owers and 
the prowess of the Govet'nment and 
the hon. Minister to do it. But what is 
sought to be done is that an unneces-
sary bogey is sought to be raised that 
people were unnecessarily harassed. 
that we could not st:op evasion and 
therefore we are going to abolish it. 

I would submit most respectfully for 
the consideration of the House, let us 
examine the argument a little morL' 
closely. It is such a dangerous argu-
ment. The argument is this, that if 
there is evasion which we cann'ot 
stop, let us abolish the tax; if ther(' 
are dacoits whom we cannot punish 
or find out, let us legalise dacoity; if 
there are persons who live lavishly 
and want to hide their figures, if there 
are persons who want to amass con-
centration 'of wealth and yet manag!' 
to hide it, we will tomorrow abolish 
the Wealth Tax also. And the logic 
would be that we should abolish the 
Income-tax also because there is eva-
sion of Income-tax. W(' have been 
crying about it. We all know that 
the evasion in income-tax is in astro-
nomical figures in our country. There-
fore. the logic would be, abolish all 
taxes and all these measures because 
we cannot prevent evasion. 

If we are serious about this measure 
We sh'ould have come forward with a 
more bold measure to plug the loop-
~oles and mop up the extra wealth. 

And the most important thing that T 
am going to put forward is this third 
reason. The third reason is this that 
when you are levying more and more 
tax 'on the match box and tobacco, on 
cigarette and beedi. on cloth and hes-
sian, when everyday we are preach-

ing to the common man to tighten his 
belt, to eat a little less, to sacrifice for 
the nation, at that juncture the with-
drawal of the Expenditure Tax is most 
demoralising. It is throwing to the 
winds all their election promises. It Is 
throwing to the winds all their pro-
fessions of socialism, and it is, actual-
ly speaking, an abject surrender be-
fore the blackmail, before the evasion 
perpetuated by the black-marketen. 
by thOSe who want to indulge in lavish 
expenditure and who want to amasa 
wealth. Therefore, such a measure 
cannot be countenanced by anyone 
who harbours a grain 'Of socialism. It 
is fOr these three reasons which, I am 
sure, cannot be met-you cannot meet 
these reasons, because that can be 
done only by repeating what you 
have said, namely "we cannot collect" 
etc.-that 1 oppose this. 1 refuse to 
believe tha t yoU cann'ot collect. I say 
it is not that yOU cannot collect. YOli 
want to surrender one of the most 
impO'rtant arms of the two-pronged 
attack against wealth concentration 
and lavish expenditure that was devis-
ed. You want to make the whole 
attack on the common man. Therefore 
you want to surrender the raison 
d'etre, the very logic behinde your 
scheme of taxation when the Expen-
diture Tax was brought in. 

Therefore, on these three grounds I 
strongly 'oppose clause 13 as it stands 
and would like that it should n"Ot be 
passed by the House. 

Shri Morarka: Sir, how is it then 
that my hon. friend did not move 
even a formal amendment against 
clause 13? 

Shrl Dajl: Because I was out ot 
Delhi at that time. And even if r had 
moved one, I know it will not be ac-
cepted by the hon. Member. 

Shrl U. M. Trivedi (Mandsaur): It 
is a dilemma in which one finds one-
self after having heard my friend on 
my right and Shri Morarka to my 
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front. One represents the capitalist 
group and the other the animosity 
against the capitalists. Therefore, 
whether the support on the one hand 
is unbiassed, or whether the opposi-
tion On the other is unbiassed, is a 
problem for those who are not very 
much concerned with this. 

The argument which has been ad-
vanced by my han. friend who pre-
ceded me that four years are not a 
sufficient time for this experiment does 
not certainly hold good. Even after 
ten years he could have said that 
there has not been a sufficient time 
for having experimented upon thiS. 
And what the hon. the Finance MI-
nister has done is this. It is not that 
he has withdrawn the Expenditure 
Tax Act itself. What has been with-
drawn is only the levy of thl' Expen-
diture Tax after the 1st of April. 1962. 
The Expenditure Tax Act itself has 
not been withdrawn. If after expl''I'i-
menting with this for another four 
Yf'ar, WP find that the Expenditurl' 
Tax must be levied, it may be levied. 

But one thing that is patent is that 
the argument of Shri Daji does not 
h'old water that this is a tax which 
was intended to prevent the lavish 
expenditure of money by those who 
want to spend. This tax could not con-
trol them. It was impossible for this 
tax to control them. If the\'t" was n tax-
ation necessary for that purpose, the 
taxation ought to have been by in-
creasing the slab of levy of Incomc-
tax on the income i tselt, and not on 
expenditure. This E~enditure Tax. 
the contrary, indicated that they 
should spend money and pay the tax. 
The more lavishly they spent, the less 
they paid by Way 'Of Income-tax. So, 
this taxation could not have been a 
e1IecJt upon those who have enough 
III ...,. to lPend on the luxuries 
which they wanted to enjoy. 

It is therefore in the fitness of 
things and the country at large has 
felt a sort 'of relief by this provision 
that at least from 1st April, 1962 there 
shall not be any levy of Expenditure 
Tax. 

Let us therefore study the capitalist 
on the one side &'Ild the anti-capitalist 
on the other, and if after four years 
it is necessary, the measure might be 
continued again. 

With these words I support this p'l'o-
positi'On. 

Shri Morarjl Desai: Sir, I thought 
that I had given very clear reuon .. · 
for not taking action on the Expendi-
ture Tax Act from 1962-63. The Act 
has not been removed from the sta-
tute-book, because I do not see that it 
is necessary to do so. As has been 
said, if at a future date somebody 
..lse wants to do it, and do it for some 
reas<ltls which he thinks are more' 
plausible, well, he might do it. I do·· 
not say that he should not do it. But 
by stopping its operation, the purpose-
has been served. I do not know why 
r should repeat what I have already 
said about this. 

I should feel flattered by what my 
hon. friend Shri Daji said about me. 
But I have sense enough to under-
stand his motive, and therefore I am 
not much flattered by what he has 
said. Because, he did not say it for' 
flattery; he said it more for con-
demnation. 

Shri Daji: I do not flatter anyone; 
it is not my habit. 

Shrl MorarJi Desai: I know it. That 
is why I understand yOU very well. 

The Deputy Minister In the MJDls-
try of Finance (Shrlmati Tarkesh-
warl Sinha): It is very unbecoming. 
when yOU do. 

Shri Morarjl Desai: Sir, if I do not 
understand them, I do not understand 
anybody in the world. Therefore, that· 
is not the question. 

Shri Dajl: Do you understand UIJ 

more than yourself? 

Shrl Morarjl Desai: Yes. That i. 
right. In this particular matter it fs 
a question of ideology for hon. Jlem-
bers opposite. Anything which I. 
aimed at those whom they. consider-
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: rich, is justified. "W"hether it is right 
or wrong, whether it is useful or not 
anything which brings them any 
: harassment is good enough. I did say 
that if this Act served any uscr'll 
purpose, I would be prepared to keep 
it, it does not matter whatever the 
revenue may be. When it is here 
argued that I said that I am dropping 
it because there is not enough revenue 
from it, they are begging the issue. 1 
D;ever said merely that. I would like 
to remind them about waat I said in 
my budget speech. I said, that there 
. are several objectives of this Act. 
. Then, I said: 

"While these are very desirable 
objectives. experience has shown 
that the existence of the Expendi-
ture Tax has contributed little to 
them. 

Then, I said: 

"It has been argued tha t. the 
·.incorpot"ation of an Expenditure 
'Tax in the tax structure would 
.make the administration of in-
come-tax a great deal more effec-
tive and would enable the rates of 
income-tax to be lowered suitably. 
Experience has not shown this to 
be the case. If the working of this 
tax had shown some promising re-
sults, it would have been worth_ 
while to continue and even extend 
it; but with the present experi-
ellce, it is considered best not to 
continue a measure which, as a 
source of ecOnomic restraint, bas 
been ineffective and as a source 
01. revenue, unattractive." 

. "'l'herefore, I have not given only one 
reason of revenue for not using this 
Act In future. But, my hon. friends 
always are not ready to. acknowledie 
all the facts because, then,' they will 
have no arJUmeDt to eive. Therefore, 
they catcia bold <Illy of one thinr and 
.110, On bllilcii.ftg cuUes 011 it. The Bx-
:penclltlDe tlK, if it has any use and 
"blill no harassment which wlIi. com-

pen"ate for the use I can consider 
the proposal. But, that is "not so. If 
my' hon. friends opposite had to fill in 
a form for Expenditure tax, they 
would have been the first to create an 
uproar in this Housc to say that it 
should be taken off the statute-book. 
But, wherever they are not concern-
ed, they do not mind if others are 
harassed. 

Shrj.-J>rabhat Kar: Those who have 
to pay/expenditure tax, they havc got 
pet men to fill up thl' form . 

Shri MorarJi Desai: It is not a qUeS-
tion of pet men. It is a question of 
every detail of cxpelldi (ure to be gone 
into for every person. If I can ask 
my hon. friends how they spend tbeir 
moocy, I think it will be very incon-
venient for them to tell me, more for 
them than f01" anybody elsL'. 

Shri Da;i: No, nu. 

Shri Morarji Desai: I Imow what 
thuy are capable of doing. Thcrl'fore, 
there is no us," telling me this. 

Sbri Daji: Let us bOLh excha"ge. 

Shri Morarji Desai; I do not want 
to exchange anything with my hon. 
friends. 

Sllrl Dajl: You cannot examine only 
my accounts. You give me your ac-
counts also. 

Shri Mor'lrji Desai: They have 
nothing ·good to give me. I have 
everything gOOd to give them. How 
can r have an exchange? It is an un-
usual exchange. I know they would 
be v~ry ready to t'xC'hange witt me .. / 

In this particular cillK",' if ~.: « 
serve any useful purpose. It is there-
fore that I dropped it. If it can be 
shoW¥! how it is useful, I am prepared 
to consider it at any time. If it rcs-
trains expenditure, then, certainly r 
would consider. It.has not resulted in 
restraining expenditure. Then, tb!!y 
say that r have capacity enough to find 
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·out all people. I cannot even find out 
my hoo. friends in everything. They 
are not as subtle as thev think others 
are. That is what I very humbly say. 
It is not easy to do so. In the world, 
loopholes will always remain as long 
as life remains. Therefore, we go on 
trying to remOVe the loopholes, It is 
the business of others to create loop-
hopes. This jigsaw puzzle goes on 
between the Government and the un-
lawful elements always. That will re-
main. If this Act had helped me to 
plug the loopholes. even one loophole. 
I would have kept it. Th'at, it docs 
not do. It is therefore that I thought 
it was best to givf' it up and bear all 
the criticism which people like my 
hon. friends would make of it. I think 
their criticism would be more energy-
giving to me than their praise. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 13 

Shri Daji: On a point of order, Sir. 
I am a new Member, but I am told 
that there is a convention that bet-
ween I and 2-30, we do not have anv 
Division. We may stick to that co~
vention. My request is that this may 
be held over. 

Mr. Deputy-Speaker: We can dis-
pose of it by voice votE'. 

Shri Dajl: We want :l division. 

Mr. Depaty-Speaker: I will put it 
to the House. If they want a division, 
we will hold it over. 

The question is: 

"That clause 13 stand part of the 
Bill." 

Those in favour may say "Aye". 

Several Ron. MemJJers: Ayes. 

..... Depaty-l!lpeaker: Those apinst 
may say ''No.'' 

Some Ron. 1IemIIerI: Ko. 

Mr. Deputy-Speaker: I think the 
"Ayes" have it. 

Some Hon. Members: The 'Noes' 
have it. 

Mr. Deputy-Speaker: You want a 
division? 

Shri Daji: We want a division. 

Mr. Deputy-Speaker: We will hold 
it over and have the division at 2.30. 

Clauses 14 and 15. There are no 
amendments. 

The question is: 

"That clausl's 14 and 15 stand 
part of the Bill." 

Tlte motion tva .• adopted. 

Clauses 14 and 15 weTe added to tlte 
Bill. 

Clause 16-<Amendment of Act I of 
1944) 

Mr. Deputy-Speaker: Claus.. 16. 
There are several amendments. There 
are two Govemment amendments. All 
the Members are not pre~ent. I will 
call one by one. 

Shri P. K. Deo: 1 move:· 

Page 111. omit lines 4 to 11. (21). 

Mr, Deputy-Speaker: Amendment 
No. 34 is the SIlIllt! as No. 21. 

Shrl Lahrl Slnrh 
move:· 

(Rohtak): 

Pag(' 10. f()r lines 6 to II .. ~1Lbsti
tute-

, .. One rupee and twenty-five 
naye paise" for all such sub-
items shall be substituted;' (5.2.) 

Shri Prabloat Kar: I move: 

Ci) Page H), emit lines 13 tQ 3(1, 
(3$) .• 

(il) Palle n, omit lines 1 to 12-
(36). 

I 

• Amendments moved with the recoml1lPndatiOn of the President. 
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(ill) Page 11, omit lines 25 to 29. 
(37). 

(iv) Pages 11 and 12, 

omit lines 30 to 45 and 1 to 22 
respectively. (38). 

(v) Page 13, omit lines 16 to 25. 
(39). 

(vi) Pages 13 and 14, omit lines 
26 to 45 and 1 to 10 respectively. 
(40). 

(vii) Page 15, omit Jines 9 to 22. 
(41). 

(viii) Page 15, umit lines 23 to 
40. (42). 

(ix) Page 16, omit lines 1 to 38. 
(43). 

Mr. Deputy-Speaker: Amendment 
No. 11: Shri Tridib Kumar Chaudhuri 
is absent. 

Shri P. K. Deo: I move: 

(i) Page 14, omit lines 34 to 39. 
(22).-

(ii) Page 15, omit lines 9 to 22. 
(23). 

(iii) Page 15 , omit Jines 23 to 29. 
(24). 

(iV) Page 17, omit lines 33 to {6. 
(25). 

Mr. Deputy-Speaker: Amendment 
No. 41 is the same as 23. Amendments 
No. 12 and 13: Shri T.  K. Chaudhuri 
absent. 

Shrimati 

move: • 

Tarkeshwl'!rl Sinha: 

(i) Page 11, lines 28 and 29,-

after "(INCLUDING PIGMENT 
DYESTUFFS)" 

insert "AND SYNTHETIC OR-
GANIC DERIVATIVES USED IN 
ANY DYEING PROCESS". (48). 

(ii) Page 16, line 7,-foT "joints" 
Bubstitute "joists". (49). 

Mr. Deputy-SPQjlker: All :these 
amendments and the clause are for 
discussion. 

Shri P. K. Deo: Sir, while moving 
amendments 21, 22, 23 .... 

Shrimati Tarkeshwari Sinha: Before' 
he speaks, I may say a few words just 
to clarify certain things. I move that 
in clause 16, sub-clause 2(e), page 11. 
lines 28 and 29, after "(INCLUDING 
PIGMENT DYESTUFFS" insert 
"AND SYNTHETIC ORGANIC DERI-
VA TIES USED IN ANY DYEING 
PROCESS". 

This amendment is not of a subs-
tantive nature and is intended only to· 
cover a point of drafting. Hon. Mem-
bers would recall that when the Fin-
ance Minister introduced a new excise 
duty on synthetic dyestuff under the 
Finance Bill of 1961, the tariff descrip-
tion was given as follows: due deriv-
ed from coal tar and coal tar deriva-
tives  used in any dyeing process. 

In Finance (No.2) Bill, 1962, provi-
sion was made for amending this des-
cription so as to adopt the phraseo-
logy of the Brussels nomenclature. 
There was, however, no intention to 
modify the scope of the levy. Doubts 
have been since raised that by dropp-
ing this specific mention of coal tar 
derivatives used in dyeing process. 
certain intermediates which are capa-
ble of being used for dyeing process 
might not attract the countervailing 
duty. In order to safeguard against 
any possible loss of revenue on such 
intermediates. this amendment has 
become necessary, so that imported 
synthetic organic derivatives used in 
dyeing process continue to pay duty. 
and that the practice obtaining prior 
to the 23rd April. 1962, in this regard 

is not disturbed. 

Amendment No. 49 seeks to substi-
tute the word 'Joists' in place of 
'joints' in clause 16 (2) (s). This is 
only to remove a printing error which 
had unfortunately crept into the 
printed copy of the Bill. 

;ql l{1~A\ paAOW sluawpuawv. recommendation of the President. 
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Shri P. K. Deo: My amendments 
to clause 16 are amendments Nos. 21 
to 25. 

Amendment No. 21 seeks to 
omit lines 4 to 11 at page 10. This 
relates to the enhanced duty on un-
manufactured tobacco. I do not mind 
~f enhanced duty is levied on manu-
factured tobacco. Our Communist 
'friends have objected to it, but I do 
1I10t think that there should be any 
reason to object to it, because manu-
factured tobacco is a luxury item. 
But, so far as unmanufactured tobacco 
is concerned, I beg 1'0 submit that e.s-
pecially in the tribal areas. it is 11 

part of their social life. The consump-
tion of unmanufactured tobacco IS a 
part of their social life; in every reli-
gIous function and in every socIal 
gathering, they chew this tobacco; 
that is part of their life. Any prop'o-
sal to increase the duty on unmanu-
factured tobacco will be a great bur-
den on the shoulders of these pOOl' 
people whose tax-paying capacity is 
much below the normal. So, I beg to 
submit that this aspect 'of the question 
!1hould be examined by the Finance 
Minister. 

Amendment No. 22 envisages that 
lines 34 to 39 at page 14 should be 
deleted. The provision in the Bill 
~eeks to increase the duty on process-
ing of cloth. I do not mind if this 
-enhanced duty is levied on processing 
of cloth whiCh is produced by the 
te:x;tile mills. But if this duty is going 
to lj~ levied on processing of cloth 
which is produced by the powerlooms 
and haRdlooms, then it will be a 
great hardship to them, and in the 
'Comp-etitive market, they will collaps(' 
and they will be crushed. In the 
pl"ocessing part, mercel'lzmg and 
bleaching are necessary items becausE' 
they give a longer life to the cloth. 

But, so far as sanforizing and othel' 
kinds of processing are concern cd. 
these are luxury items, and cloth pro-
cessed in this way is consumed only 
by the people in the higher strata. of 
society who hav ... "..,t more tax-paYing 
capacity. So, I beg to submit that 
l!his aspect also should be considered, 

and all assessment of any duty on 
processing of cloth should be deleted 
from the Bill. 

Amendment No. 23 relates to jute 
manufactures. This amendment of 
mine has got the support of my Com-
munist friends also. This relates to 
~nhancement of the excise duty on 
Jute manufactures, and jute articles 
which are consumed in this country. I 
feel that this provision should also be 
deleted. 

Amendment No. 24 relates to asbes-
tos-cement sheets. I beg to submit 
that this is a very important item of 
building materials; it provide3 roof 
and shelter, to the really poor people, 
to those who cannot alford to have 
reinforced concrete houses or palatial 
oui~dings. So, the incidence of this 
taxation will ultimately fall 'on the 
poorer sections of the society. So, any. 
auty on asbestos-cement sheets should 
be dropped. 

Amendment No. 25 seeks to delete 
lines 33 to 46 at page 17. This relates 
to electric wires. Those who think 
tha t electricity is 'only the luxury or 
the rich people are absolutely wrong. 
Under our rural electrification pro-
gramme, in the way in which we are 
expanding electricity even in the 
rural areas, every person is now try-
ing to have his own cottage electri-
fied, and if the price of electric wires 
will increaSe beyond his purchasing 
capacity, then all our ambitious pro-
gramme of rural electrification will 
be a farce. So. I beg to submit that 
any levy of exercise duty on electrIc 
wiTes should be dropped. 

With these words. I request the 
Finance Minister to accept my amend-
ments. 

Shri Lahri Singh: My amendment 
to clause 16, which is amendment 
No. 52 reads thus: 

Page 10, fOT lines 6 to II, SUb8ti-
lute: 

'''One rupee and twenty-five 
naye paise' for all such sub-items 
shall be substituted;". 
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r ~ *,!f;~ 'fi l!~ 'R ~ 
'IT qr;;r or ~ ~ ~ fifi f~ 1if 
'iRr ~.J Ii on:: <'r'T1fT a cr~ ~m 'H.~,<:T 
~iI' ifi"b~~ R<'T1rnT ~ 

~~if; m'l ~ifi '<J,'7jf "fn:: 1if ~ err, 
~a.'~~ ~~ ~~'!11i( ~T ~ ... ·r fifi ~ifi~ 

if; f~ ~ <'rf "iliff ~, qn: er~ <'rTf;;;r 

~~ 1if ~'H ~ ~~~ ql'fTcrT ~iITifi 'lfr ~Cff 
liT or if~ if; f",~ qf ~f ~ 1fT '3'~~ 

f~ ,lJ.ir ~ t'[ ~r liT ~ ~ ~ 'fTiff f1{IiT"ITjJ, I 
~ m »lfro 'fTifT 'f~ ~ I crr qrq 
~ ~ fifi fifimif ifir 'fTifT ~ 

~ it f~ lifiJi 'RifT ~CfT ~ qR ~ 
om ~ on:: ~CTifT t'ffi l'flfm ~ ~, 
\ilGlfifi l!l! mtfifiT ~~)i ilfrnT ~, 

r;rrRi ~rft ~ ~ ~ rn ~ 
f~ ~ <'rrm ifiT ~tT,<: f1f1"l<lT t I 
m;;r ~ ~;;f\hR' ~ 'R ~ 

¢<'fll ~ on:: ~cr;r tiRr "'tT,~ "Il ~ 

~ I ~.~ ifi~1fT fifi~if ~ if ~ 
m ifqT 0I0/IT 'frf~ 'm'iifif ... r ~ 
~ ~ ~ t T, ~ ifif fififil'ff ~ '3'eit 'ti{f 

~ fifi fifimif ~r tT ~ ~ ~~ 'ti{f 
~ ~ fifi ~if on:: 1l;f<:lRf ~ q'\1: '3'eit 
<mlI'T ~ fifi ~T '3'if on:: 1l;f<:lRf ~ I 
mm: f~ if qq;r ~ 0  0 on:: 'ti{f ~ 
~: 

"Normally, more than 50 per 
cent of the assessments made in 
the case of tobacco growers are 
paid by them during the year and 
the rest aU into arrears which is 
mainly due to the pecuniary con-
ditions of growers". 

~Jif.f f(tfraii' 'l!tIT tTliT a f~ ¥. 0 'lilflr 
,,~ ;ft"ft;"' (fT ~ 8: m ilTifil tr,,~1Rt 
l{ .. ~ '"'1fT ~ 7~.tf 11;f~ w,q; \l~ 

,q :;) <:r{~ ~ fifi1n' iI!m t m ~~ 
~I'f if~ qrit ~ 'litt ~ 'f~ if(1;n1f 
~ ~ I crt Ifi! f,q'i qrqif ~ ~ I 
qrq or.rr~ Q-ifII'im ifi ", ~ .. 'Iii crT<ii 
e-~(f ifi" ~fifiif ~ r ~~ tit> ol'<11'f 
ifir orrit crri'l'T ~ lirer ;;nJm<: ~, lfi;' 

i;qm,"m' ~ ~ <ril' If.fi~;;r ~ 'liR l!l! 
qrqif.' t<rn <it ~ 'If I ififf 'R ~CfT I 
~ ~~; ifi~ ~ 'fTifT ~ ~ i/T4if ~ 

f~ '3'~~r !'ifif qq~ ~ro1 ,~1 ~ I 
crr ifF: '3'~r(,' r;;i'lf ~ I it'it ~ ~ irtl 
~1if/B1 ~ tit> lI1!: m\T t'ffi ~ii.fir.l1:' 
on:: ST;;rT "IlQ; qn: ;;nJm<: <ir CIl'iI'fifi .r 
ifi~ it; f.f1J ~ft'[lfd' ~t :;;ntt I ~(ffil' 
~~r or.rrifi ;irr it; ft'[q fi{IH ~ I 
9f~'f '3'ff~t 'Ii'~ ~lfm' if~T 1{r 00, 

'3'(l'~; ~crTif if~J ~ I ~. ~~ ~ f~ '3'~~r 

~ TIfT f~ "IlQ; q-'f~ ~ ~Rf<'lll'd' ~ 

;;nr( orfifi <ril' "qm ~r ~ir 'R ~.I 
~fifiif ~~it; f.;m: ~ ~ 'fir! fifiliT ~ I 
Cfi!: tT\tor ~ ~fifi'f f'fi{ 'lfr I{~ ifit Cf~) 
it> f;;rq m ;ft'[ ~ifi<: ifimJ 'Pm t I 
'3'ff~ 'mf ~:t or~( lf~ ~ ~ ~Tfifi 

cr~ ~'f tT\)~ ~ 

~'l ififlf ~ or~r ifi\t~ ~'rm ~ I 
fifi(JTif ~ 'ti{f ;;rT1fT ~ fifi 'Ill' ifife! ;;rl Oil' 
~~~e fifiliT ~m;1fT ~fifiif '3'oTifT lfO I 

qg: 'fi'TC' ~CfT ~ r.rr<VrT <rRi'f ffif aiIi 
q~ ~! if,iff fifiliT ;;mtT q1<: ;;nJim: '3?iI 
r.rCfT ~, '3''l~ om ~~ on:: lfiflITifT .,ffi 
<'rIfT f~lfT ;;mtT ~ I ~ ~ ~ fifi ~
~m <ir ijra-w:li1fU <ir ~ ifiW 
"~1fT ~ I 'IIT'f f; lire-'Ai ffi 1i ~r ~
t~ ~, or~i II' if~ t I q-h: q-til~ 'Ai~ 

JI''I'm r 'fir Cf~r (flf ",a-~, 7il~ ~ t 
rill> lfT crr i!lf <il it OI<:ifT ~ {ffifT <'I'IT 
~iT I rtfi'! on:: cr'r f~ ~ ~"( .~ 
q, !IJit Ii 1{! fifill'T ;;mtT t I ;rcrnn lfl t 
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[~,,~ f"q] 

fllfi ~ Ilfi~r.r ~ ~T ~ .;ft<: t"," 
~;;rr~~I-q--~~f'fi"~~ H){t 

if ~ !lfiT ~<'f ~ \9 n ~ ~ ~ ~ 
~ T:t~ ~r J;fR ~'l H.Xtlf c:€.T, 

~ T:t'fi~ tIT lflIT I ~T 'fi"~ :;IHU 'f~ 

qr. ~~ ~T f'fi" ~~ <'IT!if ~ ~I~ 

gJ;fr 'fr 'fir "ir:;rx x 'fi" T~ irT lTlfT ~ I ~'fi"CfT 

q{t ~ ~'fi"'f oqq;~T ~ ~<ffi '!iT ~ iT 
"il~ ~'f <r f~ ~ffi ;;n"ffi ~ I ~;: ~ €. x'~ 

it ~ on:: ~iffi "iffi "liT SA f~r 
lTlfT I of ~ if ;qrq-;t, ~if <fi"~~ J;f'~ 

fimt it51' 'fi"<: f~ ~ f'fi" f'fi"o!f l"f"<"~ ~~ 

q ~T ~ on:: tiffi <r'9'''Il -mrrr ~ I 

1tt ';;mr -q: ~ €. ~"H ~'li"~ <:'fi'~ if 
aHfT'!i '!iT ~ ~f 'fT ~f'!ii'f m;;r 'f 

~q;~ lift :q-~r ~ J;f)<: ~t f~ 
~~f~ f'fi"lIT lflIT ~ '3""f'li"T 'f;;r~ ~ If~ 

~'ff~!lfi<:~~~~ ~lflIT~ I 

III"If': ~ ol'fi" tItiT crT ~ €. ~ T:t'fi"~ ~ 
~ -ifI'\' ~ <'IT"'" l!;'fi"~ If cr~<rT'!i 'G 
'fi"-a, ~tif;if oqQ;ff<.1 ;t, n '!iT ~ "r 
III"R ~T h~ 'fi") q:;r~ ~ m;;r 'fiim If~ 

~ f'!i ~ t ir;;rT<: ~~ ~ ~<rT'!i '!if 'fi"~"f 

~ ir:;rT<: 'fi"~ <:~ lTlfT ~ ir~ q-m ~'! 
HH it ~ ~~ ~txt 1'f'li" '1; ~~fe~~ 

~ f~'fa- 1fI ~ II" ii:fffi ~ f'li" l!;'!i ~ 1ft <:'!i<rT 
;r~ ilifT ~ ~f'!ii'f h6" <r<:riH <r~ffi "-<'IT 

;;rr ~ ~ III"R ~r a-~"fT ;;rr W ~ I 

m'f'1; ~('~ ita-~ J;fT<: it"fG "lir Q;~r ~ f'li" 
,'f'"{I"~T '!ir 'fi"~ ~'f~ 'f~T ~fiif I 4' ~~t; 
f<'fit fmo:rw: m~ a-f~llT III"Tr lj 

~Ofa- ~llT f'fi" ~'f ~r.r i'f~iI"T'!i '!ir ".mI" 
rn ?{AT '1ft tftm;rr ~ !lfi<:~ iii f<'[it 
~~ "'ff~ ~ ~ '!i'{ mf'fi" m;;r ~g 

na-wr f;;r;r on:: flI; ·iffi ~"'f rn Ilft 
f~ ')-tITffi" ~ ~ ~Of '!ir ~ 'f !lfi<: 

,rii 'RTf'li" ~ A;!ffi" (ff I{Tffi ~ ~ 

f~~*if on:: ~<r 'fi"rq-ir'tffi ~ ~'h: ~r~ 
J;f'li"lWf ~ cr;;r~ ~ "3"'f it.rrt IT 1<r 
'fi"mI"<ml '1fr "9~ ~If <r q-'(mrr !lfi<:~ ~ I 

~m<'fit lj' 'iITf[1'fT ~ f'fi" ~Of ~T~ qq;'rn'f 

it. ~~ ~ '3".;~r <r...r.t !lfiT <iT{ 'f <irt 
~ lI"'TT ~TG!f ~ 'fi"~' I ~li 
~fmr;:r f;;r;r on:: f'fi" If~ X Y, 'fi" ~ III"P: 
~ 0 "'fTlif 'lq-'!ir it,,~;;r ~FT ;:rifT ifT 

'3"Of'1; crffif '1fT{ i':'f1TT1l 'f ifT 1;1"11: ~'l" ~~ 
~ '3"Of'fi"T ~~i'f f'fi"lfT ;;r-i~ If~ <rSff ii:T q~ 
~ -lTfl:r<r :;w,-~ I 

ij~;;r lTCf.tir~ '!ir mfsc f~q'rt ii' '3"Of 
'1fr 'lTCR:1 it,-<;ITt ii' If~ f"f!ifr g'l;I"r ~ f'!i 

'fir XO ~c ~ :;lfPH '"., ~ m;;r 'firT 

~ ~ ~ III"R <rr'li"r f!;t<:lf!{ it "-<'fr ;;rm ~ 
which is mainly due to pecuniary 

condition of growers;;r;;r "3"~'li"f ii:T"'fff 
'l~ ilT ''TOfT I!ff"f[ ~ ~;r Iff. it"m;;r 

~lfcT III"h ",l[,' ~it it -r ~l[~r 'li"lJ<: ~T 

¥ ;;r,w 1'[ ~"'l"T~~Fil '!ir f<r<:N 

'fi"« ~ f.,q "3"o!ft; r.rrn 'fi"T~ ~I'f 'fq:r ~ 

'f iff '3"'T~, 'TTl[ '1frt ifFf"f! 1fT Iliff ~ I "3"1'f 
it; 'IT'l" '1frt "3"o!f'li") l"f"<"'li iT .r"r.,~ CfT<'IT "lir 
~T ~ I 'f~ '111:"1 ~ ill" ;;tift ~ ~f;;ri{"3";; 

it. 3;1'"<: 1;1"1"<: ro 'fi"r ;;r"r~r SI"T;;T 'l"U~ 
'f~'l"T'lir ~tlTr if'"J'lT'n <r'f'if 'f "rif g~ 
J;fr;r; <r 'T 'liI~.f1'f fl1f-ITi!< ~ WlTor 'fi"IfIlT 
f'fi" 'f~ ~o!f q~ ~f.r~,~", fCf'm: 

'!i'{ I rmT'!i ~ ~ "li'T ilr i'f'li<:i'l 'fi"~ l!~ 

'3"ij":t; f;;rit ~~ 'f~) '!i~ ~ ~f'!ii'f ~ ~ 

'!ill" ~f m'l<1if q;1l-l~ '!it ~i'fT ~~ rn 
~ ~;;it. 3;on:: ~ ~ij" ~ ~ 'li"lJ ~T 
i'ft!r ;;r1TTi'fT ..-rfilit illfTf'li" "3"Of<1iT T ~ 

~~ T~~I 

Dr. M. 8. Aae),: I am here to sup-
port the amendment of the friend 
who has just moved it, particularly 
regarding the excise duty on tabacco. 
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The hon. J'iriance Minister dispiay-
eel rightous indigootion against all 
tob81:w smOikers and tobacco chewers. 
I share that feeling with him also, 
but he said that iobacco smoking was 
a lUl[Ury. '11here 1 do not agree with 
him. 

Here I have got a copy of a repre-
sentation which has already been 
submitted to him by the Berar 
Tobacco Merchants Association in 
'llV"hich they have described as to what 
tobacco smoking is to those people 
who have taken to it. They are the 
poorest people in Vidarbha and cer-
tain parts of Maharashtra to whom 
this particularly relates. I believe 
1hat is the position of the tobacco 
smokers all over the country also. 

There is a kind of tobacco called 
Rawa tobacco which is also covered 
by this excise duty. Particularly, 
with regard to that it is stated in this 
memorandum as follows: 

"I am stating here for your kind 
information that the Rawa tobacco 
is being used for smoking in some 
districts of Maharashtra only, in 
the whole of India. These dis· 
tricts are: Akola, Amravati, Bul-
-dana, Yeotmal, Ahmadnagar, 
Nasik, Dhuliya, Jalgaon, Auran-
gabad, Jagpur. Chanda, Bhir and 
Usmanabad. These districts con-
lKDJle Rawa tobacco for centuries. 
The tobacco is being used mostly 
by Adiwasis, Schedukd tribes .... 

-I do not think he will call them 
rlCb. fellows-

H •••• Scheduled castes and poor 
labouring classes and they prefer 
Rawa tobacco to bidis for various 
reasons, i.e., economic, custom, 
"Rbits and others. The variety of 
Rawa tobacco is exclusively being 
UIIed by the poor classes of the 
jIOciety. Tbe enhancement of rate 
of excise duty" though the mode 
Crt taxation is indirect, \viIi 
directly hft the poor classei. 
:JtIII2(Ai) LSD-6. 

The smoking habit has b&:ome 
secorid nature, WIhlch is difficult 
to be changed; and if forced to 
change it in an unscientific, un-
planned and haphazard way, it 
gives way to many bad habits 
which in the ultimate allolllysis 
result in harming the interests of 
society." 

They have given the reasons there. 
The point is this. It is a smaH luxury 
to men who have no other luxury to 
enjoy. It is a kind of recreation to 
them from their routine drudgery of 
life. A little puffing of it gives them 
some kind of pleasure and rest. When 
you deny them that, and do not give 
any substitute also for that, you are 
not improving their habits, but mak-
ing them more miserable. That is 
the position. A kind.hearted man a9 
the Finance Minister is, I believe he 
will give due attention to the com-
plaint they have made about the 
removal of this little excise duty on 
Rawa. I have made some ca1eula-
tions here as to what it comes to, but 
I shall not trouble you because you 
ha ve got better staff to make proper 
calculations. Please remove that tax. 

As regards the handloom industry 
you have made certain concessions. 
( do not want to press further ahout 
those matters, but there are people 
who are suffering from this excise 
duty, and with all the caution that 
the Finance Minister might have 
taken not to hit the poorer or lower 
classes, he could not avoid hitting 
th{'m in his desire to get more money. 
It is a good cause for which he is get-
ting more money, I do not dispute 
that, but he has hit them. His Budget 
is not one which has. taxed only men 
of means and left those who have no 
means. 

I support the amendment moved by 
my, hon. friend, particularly with 
reference to excise duty on tobacco. 
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'*" ... : ~ 1l'~, P,ft ~ 
f~ it ;;it '<1ft ~ SRWf ~ t 
\1ij' 'tiT "4' mif ifm'!T ~ I ~ mr 
ljif it w ~ '1<: ~T rnr ~ ~ 
"4' \1ij' 'tiT ~ ~ R' I -q" fGl"lJ mR-
cmfT ~ ~ "fmT ~ ~ '1<: ~ <'Illif mR-
cmfT orn;r ~ ~ T-'f 'fiT ~ ~ m1l' ~ 
~it'fi11'l on~rt ~q"Tit'f>T~ 

~ ~ I CfTijfR if, f~ 'If; w ~ 
'IT"GIn: ~ ~ 'fi<: ~ ;jfT;r ~ I flrfflit "1ft 
mfl::cmfr ~ f'fim'l" ~ 'If; lJOI" ~ 
qT;t ~ I 'f>rnr ~ ~ 9;l"h: 'fi<lIT 
f1l'li't ~ ~ ~ ~ ~ mq<t;T 
~rif fit;it if fit;qr ~ if ~ 'tiT 
"SflfTlf ~<:if 'frflf I ~ fit;it if f'fif!T ~ if 
~ GTit ift ~ I ~ \41f1;:,,,f~,ff if 
~ 'fiT 'lITlf 'fi{it ~ ~ ~ f.n; 

~T ~il:Rlf 'fi~a- ~ fit; ~ ~'fi ;;rtlJ1<.T 

~ ~fitiif "4' ~if 'fiT <rcf<'ITifT ~ t f'fi 
'fi"4T ~ ;;r<tUf,'T ;f~ lfT iit (jff!ff lfmfi 
t I ~ ~ 'fi1';T >;(r !J'fim ~ f'fi G"NT 
~ Q;'fi ;;r<t.(U ~ ~f'fiif ~ 'l"Tiif f~ 
~r;;rit;{~rn~tlfll"T~ I 

Necessaries sometimes become luxu-
ries, and luxuries sometimes become 
necessariel. 

~iT'fi ~~ ~ m it "1ft lfif\" <mf 
~"1T~~I~f.n;;f>..fT 

~ 'fi~~ ~ ;;r<t;;rtt ~ ~T "1ft 
mrm ..". ~ it Cfi?: ;f~ OR ~ 
~ I ~ ~ ~ lifNJ<:1IT filfWR" 
~ ~ ;f~ '1<: t'flJ %1 ;;pr.ff 

~I 

~~ ~ ""'~ m<: ;f~ ~'r.i 

1I1't<mf'fiT$mf~~~Tm 

~!J ~;;r ~'lP ~ <'flTit ~ ~ ..". 
IIimT '1<: "Sff~;;r qm: 'f~lfT I ~ ~ 

q&ll"sr~it ;;r~f'f> ~~ ~ ~·m 

lI1't'firmif~~~~~ 

m fit; ~~1 it fOR ~r if ~ ~ 

~;ffit ~ m ~! ~Tit ~If ~ I 
~if ~~ '1<: 1ffi: ttrt « ~'" 
~dt ~=:A-' ~ it ,   • '>''<.' ~" 

..". ~ '1<: ~ iRr ~~ on ~ll"T l 
i'fl'<Il'fi 'tiT ~ ~ ~ it frIlrtT 
mll" if lfr 'fiII'r liRft ~ 'flI 'if1i; ~1l .r~ 
~T~ it it'f!J'l"i '1<: lfr ~ SllfTCr 
q~ I ~ it m<r<{ ~, ~:lfR ~" 
f~ ~ I m\'fl"'; -q ~ f'fi ~ <:OfT 
m<: ~ ~ '1<: G"'flJ ~ 'fi<: ~ I 

flP.rr;ft '1<: ~ ~ ~ "SflfTCf q~ 

~ CIF. ~t .. ~ ~iT I +rrififN 

fqff "I{";fi 'fiT 'Wo'IT ~ f'fi ~lJ ~~ it ~f"lJ;;r 
Cf~ ~I ~ I -q m'f 'fiT <rcfTifT ~ ~ f'fi 
~lJ m it • .. T G"r 0 it 0 v:ur;rT'Cfl':T it 
~t~\9 it W 'fi1'iT ~r I 
He uscd the following argument for 
lowering the rates: 

"Our present level of taxes is 
about the highest in the world 
and they are not  only creating 
a disincentive for earning but also 
encourage evasion." 

q~ ~r1: CIif1l'rif f.n; l'j;Ifi Ifi?:~ 'fiJ 
~lfCf 5!J ~ fm>r SRfta" lim ~ I -q ~ w 
~ f'fi 'fill' ~ ~ w G"~T If<: t~ 

'fiT ifol1" f'fill"T :;,-m, 'flI"Tf.F ~ 'fiT ~ 
if ~q;;r lifNJ<:1IT f'fim'l" '1<:, iff\i'fi G");1lfiT 
'fiT ~ 'fi~~ crr;;rr '1<: ~ ~ ~ I 
"4' 1l'TifrrrQ fCRf ~r ;;rr ~ ~ ~ ij-
~ ~ ifm'!T ~ f'fi l:tR ~ ~ it 
~if ~m~, ~T G"~ '1<: iJ rnr 
&GT~ ~ f~ ;;fr mite <:(.'I[ lfll"T ~. 

\1ij' 'fiT Bl"'")<fin: flfi!IT ~ I 

~ifirt~~~onitr 

bm ~, (l"T ~ ~r ~ ~ fit; ~ ~ 

;fR~" 'iITf~ I ~~ ~a A> 
~ 'fiT ~lJ Ifi<: ~;;it ~ -q" 'fii!: W ~~ 

llT~ f.n; ~ ~ ~~ 'fiT ~

~~;r ~ .•••. 
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'" ~ imf : w"rfow; >n"4' 
it ~ ~;tt ~~ ~ I 

""": .... ~~~<n:1fi 
IilIT'f ~q 

Shrlmati Renu Chakravartty 
(Barrackpore): Sir, clause 16 actually 
Includes most of the indirect taxes 
and we have moved amendments to 
a large number of them. In the sub-
sequent speech made by the hon. 
Finance Minister he has announced 
some rclids but on this tax on 
tobat'Co and also on certain other 
small and cottage industries we feel 
that the entire policy of the Govern_ 
ment is wrong. Regarding tobacco 
my hon. friends have spoken wilih 
great feeling regarding the condition 
of the tobacco grower. It is not only 
a question affecting the tobacco 
grower; the incidence of taxation 
which will be imposed upon the 
tobacco grower wilJ automatically get 
reflected in the rising prices at a later 
date, of even bidi, not to speak of 
the sheaper kinds of cigarettes. Many 
of us do not smoke and ma)'lbe. some 
of our people in our families too do 
not smoke but an ordinary men, 
especially in a village, and the labour 
classes particularly could not do 
without it; it has become part and 
parcel of their life of toil and strug-
gle. Therefore, we have to see that 
this is one of the essential commodi-
ties which every man almost has to 
have and so it has to be viewed from 
that angle. Therefore, we oppose the 
imposition of tax on tobacco. If there 
has been an effective check on tile 
rise in price, then there should have 
been some slight justification for it. 
But we are unable to check the prices; 
W1hatever the Finance Minister may 
IIBY we know that the prices are 
rising and will rise. The spiral of 
in1lation continues and therefore put-
ting of indirect taxes has to be 
resisted. 

Many of these taxes are suggleeted 
without 1Jaking into consideration the 
dect it would have upon the lIJ1all 

industries. The relief announced by 
him has met some of the objections 
on some of the items such as hand-
loom Y18m. We had pleaded with him 
especially for the coarse cloth; in our 
State and in the south we know that 
the coarse cloth is woven with hank. 
of 40 counts and below. If that was 
taxed it would have really led to 
great hardship not only to the hand-
loom weaver but to the men and 
women who wear it, and they are the 
poorest in the land. Therefore, 
though wisdom has dawned late, it 
is a good thing. 

Now I come to powerlooms; It has 
happened earlier and now again some 
relief has been given to the power_ 
loom owners. The Finance Minister 
told us earlier that certain units-
not all-had really broken up their 
powerlooms and put them up as 
smaller units to escape taxes, and 
therefore they should not escape 
further taxation. If that is true, what 
has happened now? Between the 
time of his Budget proposals and today 
in West Bengal where the units are 
not big powerlooms units in the south 
there are many mibls whiCh have 
been closed ·by the owner. They 
have put betore the Government their 
difficulties and it is for the Govern-
ment to judge. I want to put before 
the Government the suffering which 
the worker has to put up with. When 
we raise it on the floor ot Parliament 
we are told that it is blackmail. Now 
it the powerloom owners who have 
flnalliCial badking are trying to black-
mail the Government, what is the 
Government doing to prevent the 
owners from blackmailing the workers 
like this. In my own constituency so 
many units have been closed down. 
Government constantly tells us that 
this is because they want (0 black-
mail the Govemment to reduce the 
excise duties. In future also if Gov-
enunent feels that these big units are 
trying to blackmail the Govermnent 
they must see that the worker is not: 
thrown out of job in the interim 
period. Hundreds of workers have 
been thrown out of jobs in the last 
two months. I feel that It Is a good 
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thing-this relief which we have 
given to the powerlooms, I think 
unlits with 30-300 looms. They have 
been given some relief. I feel that 
powerlooms and handJooms are two 
things that should not be played 
about with every year and more 
excise duty should not be imposed 
upon them. 

Now, about plywoods, I may say 
that in my State we have got vcry 
small units; cottage industries arc 
actually functioning and they hardly 
use any power. We had represented 
to the Finance Minister that these 
people are generally refugees with 
very little capital and they are earn-
ing some money by making these 
chests and plywood boxes. There are 
some big units also and even Birlas 
have certain units but there are 
very small units. Exemption has 
been given to those who have an 
annual output value of approximately 
Rs. 6,000-7,000. That means approxi-
mately about Rs. 500 a month. That 
is the valuc of production and not 
their earnings. Their earnings will 
be a very small amount. So, it does 
not exempt even our smallest units. 
The annual output of even the 
smallest unit would bc about 40,000 
squa~ meters. Therefore, I would 
request him to consider whether it 
would not be fairer to raise the square 
metre capacity of these units to about 
40,000 so that a large number of ply_ 
wood mnnufaclurers who are work_ 
ing on a cottage industry basis could 
be exempted. This would really save 
a lot of our refugee families who are 
earning their livelihood like this. 
They do not use power. I am not 
tlIeadin,g for those who use power. 
Those who are using power may pay 
an excise duty. But for those who 
are not using power, the exemption 
should be given on the consideration 
that they do not use power, and at 
least the minimum quantity should be 
raised to 40,000 sci. metres. 

, 'l'heri I turn to ~ute and hessian. We 
Had Said earlier that it Ii new exciSe 
ality is 1iMed on jute sackirigs, 

(No.2) sui 

especially, what is going to happen is 
that our essential commodities like 
cement, foodgrains and the rest will 
·become costlier. I think my hon. 
friend Shri S. K. Pa til will also 
realise that there will be a pI us added 
on to the price of the foodgrains if 
the new levy on hessian is made. The 
price of cement may also rise because 
of this tax. All these things will rise 
in costs. Therefore, the question of 
tax on jute and hessian should also 
be considered. 

Lastly, I would like to state that 
w( have opposed all these indirect 
taxes as a matter of policy because 
we consider that the taxation policy 
of the Government really inflicts 
much greater suffering on the people 
than is needcd. It raises the prices. 
While there are other sources of 
income which have not been tapped, 
these indirect taxes should not be 
proceeded with, especially on such 
commodities as affect dirl"ctly the life 
of the people-commodities which are 
essential for the people-like tobacco, 
etc. We should also see very care-
fully that we protect the smaller 
industries. That is why we have 
moved amendment Nos. 34 to 43. 

Shri Morarji Desai: Sir, the amend-
ments seek to change the proposed 
duty on tobacco, plywood and power-
looms. I explained about all these 
matters in the course of my speech 
while moving for consideration ad' ~he 
Finance Bill. I cannot accede to the 
arguments that the condition of the 
toba~o grower is very bad. Asa 
matter of fact ,the condition of the 
tobacco grower is vcry good. Th~ 

grower is making a good proflt Qut 
of it. The profit from tobacco culti-
vation is the largest, as a matter at 
fact. Perhaps my hOn. friend doeS 
not knoW that. The duty paid clear-
imces for home consumPtion of all 
types of manufactured tobacco have 
/tone up from 220 million kilograms 
iii 1950_51 to 284 million kilog1"ams in 
1960-Si. That is, there has beeit Ii. 
rise of 20 Per cent. The Iiilme thiiit 



has happened with regard to the 

otp?r u*~ o~ t.0'p~. 
I do !lot Wl\n~ to say any~~ apopt 
its intoxicating capacity. I never 
said it is intoxicating. I only said that 
if fs not a' neCeSsity. -It . can be' coit-
sidered only as a luxury. 'It is not a 
necessity, be cause it is not necessary 
for' :illY' human being to 'use tob·aceo. 
1£ he uses, he may use it. I am. not 
here to preach to him that he need 
not use it. But if he uses"a little 
lt,ase of it, I think it will do him 
&ood. He need not spend more on 
it. Lf the tax is increased he can 
make a little less use of it and need 
not spend more. Therefore, it is not 
going to affect the person concerned 
in anyway in his ordinary bill. 

About powerlooms also, the conces-
sions that have been made are large 
enough, and even then  they are at 
a better advantage than the producers 
of mill cloth. Therefore, there is no 
srope for giving any further conces-
sions in the matter of powerlooms. 

It was said that a tax on plywood 
will affect exports and that the tax 
on tobacco will also affect exports. It 
does not affect exports at all, because 
when you export, those duties are 
Iefunded. Even in the matter of ply-
wood boxes for tea, there is a refurid 
given for export purposes. Therefore 
it is not going to be affected at all, 
taken as a whole. Therefore, the 
opposition from the hon. Member 
opposite from the communist party is 
more from an ideological point of 
view, where we do not agree. There-
fore, there is no question of taking it 
into consideration. She said that she 
is opposed to all indirect taxes. I 
cannot say that r am opposed to 
indirect taxation. As a matter of fact, 
I cannot but take to Indirect taxation. 
That has been the position of Govern-
ment all the while. 'I therefore oppose 
all the amendments moved by my 
hon. friends oppOstte. ' 

Shrimati Reaa Cllakravartty: There 
i~ (lne point 'w'liich' r wanted to clarify. 
On plywood, I did not raise the ques.. 
tion of eXPOrt. If 'there is export, 
naturally there will b,e a refund of 

In~" 

those duties. ~u~ ~p~ those Ilmal~F 
units which do not use' any pow •• 
why not t:x~~Pt them ~ully~ ~. 
was my question. 

Shri Morarji Desai: f have p'u~ a 
iimit' on 'thb~e ppoducers. "Othe'rfWise 
anything can be mixed up. After sIt 
those who are small producers shoulcl 
not proiluce more: 'That' 'is "quite 
enough for the~. ' . 

Shrimati Renu Chakravartty: ~ 
Rs. 5,000 per annum. 

Shri Morarji Desai: That is quite 
enough for them. Otherwise, he Ii 
not a small producer without any 
power. 

Mr. Deputy-Speaker: Shall I put 
all the amendments together? 

Shri P. K. Deo: Amendment No. 21 
may be put separately. 

Shrimati 1tenu ChakravarUJ: 
Amendmerit No. 34 is also ihere. " 

Mr. Deputy-Speaker: It is the 8lUDe 
as No.2!, I shall come to that later: 

Now, the question is: 

Page 10, "omit lines 4 to 11." (21) 
Thosc who are in favour of the 
amendment will please say 'Aye'. 

Some Hon. Members: Aye. 

Mr. Deputy_Speaker: . Those woo 
are against the amendment will 
please say 'No.' 

Several Hon. Members: No. 

Mr. Deputy-<Speaker: The Noe. 
have it. . 

Shri P. K. Deo: The Ayes have it. 

Mr. peputy-Speaker: Those w1Io 

are in favour of the amendment wm 
please rise in their seats. 

Some Boa. Members Tose-

Shrl S. M. Banerjee (~ur): ~ 
bell shoUld be ~ Sir. Shri LMd 
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Singh is very much opposed to it. 
But he is not here. 

Shri P. K. Deo: We press for a 
division. 

ShrimaU Renu Chakravartty: For 
a division on taxation measures I 
think the bell should be rung, though 
of course we can stand up if you so 
desire. 

Mr. Deputy·Speaker: All right. 
The question is: 

Page 10, "omit lines 4 to 11." (21) 

The Lok Sabha divided. 

Some H'on. Members Tose-

Mr. Deputy-Speaker: Those hon. 
Members whose votes have not been 
recorded may stand up in their seats 
and mention their division numbers. 
They may also say whether they are 
voting for Ayes or Noes. 

Shri Mantri (Bhir): My division 
number is 137.-No. 

Shrimati RamduJari Sinha (Patna): 
My division number is 127-No. 

Shri Gajraj Singh Bao (Gurgaon): 
My division number is 174-No. 

Shri Rameshwar Sahu (Rosera): 
My division number is 3I-No. 

Shri T. A. Patil (Osmanabad): My 
division number is 82-No. 

Shri P. K. Khalma (Kaimganj): 
My division number is 229-.No. 

Shri Maruthiah (Melur): My divi-
sion number is 2M-No. 

The Parliamentary Secretary to the 
Minister of MiDIIS and Fuel (Shri 
Thimmaiah): My division number is 
305-No. 

Shri V. B. Gandhi (Bombay Cent-
ral South): My division number il 
283-No. 

Shri Manoharan (Madras South): 
My division number is 364-Aye. 

Shri 
dur): 
Aye. 

Sivasankaran (Sriperumbu-
My division number is 407-

Shri Pottekkatt (Tellicherry): My 
division number is 493-Aye. 

Shri A. V. Raghavan (Badagara): 
My division number is 504-Aye. 

Shri Dinen Bhattacharya (Seram-
pore): My division number is 512-
Aye. 

AYES 

Division No.7] 

Ancy, Dr. M.S. 
Banerjee. Shri S.M. 

Berwl, Shri 

Bhattacharya, Shri Dinen 
Olakravartty, Shrimati Renu 

Chlttetjee, Shri H.P. 

n. Shri 

Dlls'(ratha Deb, Shri 

Deo, Shri P.X. 
Elias, Shri Mohammad 

ImbichibavR, Shri 

Kachhavaiya, Shri 
'Ram:J.th, Shri Harj Vishnu 

Kar, Shri Prnbhat 

Kor;ee. Shr i 

Kumaran, Shri M. K. 

Kunhan, Shri P. 
Lahti Sinlth, Shri 

Mahato, Shri Bha;ahari 

Mahida, Sllrj Norandr. Singh 
Monoharan, Shri 

Marandi. Shri 

[14.39 hrs. 

Murmu. Shri Sarkar 

Nair, Shri Vasudevan 
Pottakatt, Shri 

Raghavan, Shri A.V. 

Rajaram, Shri 

Ram Singh, Shri 

Shastri. Shri Prakash Vir 
Sivasanltaran, Shri 

TriVedi, Shri V.M. 

Urnanath, Shri 
Vishram Pra98d, Shri 

\\" l rior, Shri 



Al.ae .... , Shrl 
AI •• , Shrl A.S. 
Anl.nappa, Shrl 

Fi7l4nce 

.And, 8hri Bb ..... 1 Jh. 
'Bab~n8th Singh, Shri 

'B.kll •• I, Shri 
Barblaltl, Shrillllli Renun 
B.rup.l, 5hri P.L. 

B.lumatari, Shri 
Beara, Shri 

:Bhaglvati, Shti 
Bhatt Darshan • Shri 
Bhatltat, Shri 

Bhawanl, Shri 
Bircndra Bahadut Singh, Shri 

Bi,t, Shrl J.B.5. 
Brij Basi Lal, Shri 

Chanda, Shrimati Jyot8n. 
Chllftdak, Shri 
Chandriki, Shri 

Chattar Sinl!h. Shri 

Chaturvcdi, Shri S.N. 

Chaudhufi, Shrimati Kamala 

Chettiar, Shri Ramanathan 

DaHit Singh, Shri 

Das, Shri B.K. 
Desai, Shri Morarji 

Dcshmukh, Shri S.S. 

DClhpandc, Shri 

Dubc, Shri Mulchand 

Dube, Shri R.O. 
ElayapcrumaJ, Shri 

Gajraj Singh, Shri 

Gandhi, Shri V. n. 
Hansda, Shri Subodh 

Haq, Shri 

Harvani, Shri Ansaf 

Hcda, Shri 

Hem Raj, Shri 

Jadhav, Shri M.L. 
Jadhav, Sbri Tulshidas 
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,TamllDldeft, Sbrlmati 
Jedbe, Sbri 
Jena, Shrl 

10liahl, Shrll.P. 
Kad.dl, Shri 

Kamblc, Shri 
Karuthlrum.n, Shrl 
K.y.l, 8hri P. N. 

Khanna, Shri P.K. 
Kripa Shankar, Shri 

Krishna, Shri M.R. 

Lalit Sen, Shrl 
La.kar. Shri N.R. 

Mallick, Shri 

Mantri, Shri 
MauruthJah, Shrl . 

Mirza, Shri Batar Ali 
Mishra, Shri Bibbuti 

Misra, Shri Shyam Dhar 
Mohanty. Shri G. 
Mohsin, Shrl 

Morarka, Shri 
More, Shri K. L. 

More, Shri S.S. 

Mukerice, Shrimati Shard. 

Nllik, Shri 0.1. 

Naik, Sbri Mahcswar 
NaUaltoya, Shri 

Nanda, Shri 
Nayar, Dr. SushU. 
Oz., Shri 

Paliwal, Shri Tik. Ram ftj 

Pan de, 8hri K.N. 

Panna Lal, Shri 

Patel, Shri Chhotubhai 

Patel, Shri Man Sinh 

Patel, 8hri P.R. 

Patil. Shri J. ~. 
Patil, Shn S.B. 

fatil, Shri S.K. 

(No.2) Bm 

Palil, Sbrl T.A. 

Patil, 8hri V.T. 
Patn.lk, Shrl B. C. 
Pr.lop Silllh, 8hrl 
R.,hun.,h Sln,h 8hrl 
R.m Dulari Devi, Shrlmall 

R.ne, Shrl 
Rao, 8hri K. L. 
Rao, Sbri Thirumala 
Ray, Shrlmatl Renuka 
Sahu Shri. Ramab.af 

Sarma, Shri A. T. 
Saro;tni Bindurao Mahilbi, 
Shrimati 

Satyabbama" Devi, Sbrimati 

Sen, Shrl P.O. 
Sharma, Shri A.P. 

Sharma, Shri D.C. 
Shllhi Ranjan, Shri 

Sheo Narain, Shri 

Shrcc Narayan Das, Shri 

Shukl., Shri Vidya Ch.ron 
Siddananjappa, 8hr! 

Sidheshwar Prasad, Shrl 

Sin.h, Shri D.N. 

Sinha, Shri B. P. 
Sinha, Shri Satya Narayan 

Sinha, Shrimati Tarke.hwari 

Sonnane, Shri 

Subbaraman, Shri 

SumDt Pra.ad, Shri 

Swamy, Shri M. P. 

Swaran Singh. Shri 

Thimmalah" Shri 

Tiwary, Shri D.N. 

Uiltey. Shri 

Up.dhay., Shri Shiv. Dutt 

Varma, Shri M.L. 
Veerappa, Shri 

Vidyalankar. Shri A.N. 

Wadiwa, Shri 

Mr. Deputy-Speaker: The result of 
the division is as follows: 

Mr. Deputy_Speaker: I will 
put Government amendments 
48 and 49. The question is: 

Ayes 34; Noes 121. 

The motion was negatived. Page 11, lines 28 and 29, 

III90 

now 
Nos. 

Mr. Deputy-Speaker: Amendment 
No.34 is same as amendment No. 21, 
and amendment No. 41 is the same 
as No. 23; so they are barred. I will 
put all the other amendments, except 
Government amendments Nos. 48 
and 49, to the House. 

after "(including pigment dye-
stuffs". 

Amendments Nos. 22 to 25, 35 to 40, 
42 and 43 were put and negatived. 

insert 
derivatives 
cess". (48) 

"And Synthetic organic 
used in any dyeing pro-

The motion was adopted. 



Mr. Deputy-Speaker: The question 

is: 

Page 16, line 7, rOf "joints" sub-
stitute "joists": (49). 

is: 

The motion was adopted. 

Mr. Deputy-Spe;!.ker: The question 

''That clause 16, as amended., 
stand part of the Bill". 

The motion was adopted. 

Clause 16, as amended, was added 
to the Bill. 

Mr. Deputy-Speaker: We will come 
back to claus~ 13, on which division 
was demanded. 

14.47 h~. 

[MR. SPEAKER in the Chair) 

Mr. Speaker: The question is: 

"That clause 13 stand part of 
the Bill." 

The Lok Sabha diuided: 

Shri Kapur Singh (Ludhian~): Sir, 
my machine did not work. I wanted 
to vote for 'Ayes'. 

Shri U, M. Trivedi: I alsO wanted 
to vote for 'Ayes'. 

(No.2) BiH 
~." It; I~, 

Shri Hem Darua: I wanted to ~ 
for 'Noes'. 

~l1ti ~. Mohanty (Bal~rll): 

wanted to vote for 'Ayefl. 
1 

:j:he ~inister of fJawli1lJ • 
Lab~ur and Employmeat (.,... 

Nanda): Sir, my vote has not ~ 
recorded. I vote for "Ayes". 

Sl1ri Daji: The first was correct. 

Shri -Nanda: I did not say 'No' at 
all. 

Shri Dinen Bhattacharya: I vote 
for 'Noes'. 

~~i .. ,,,,<'i),"<'t (1lT): ll:~ ,~ • ...,. 
~ <it?: ~ifT ~,CfQ ";;~' iiT IJ1Il 
~ I 

Shri Lalit Sen (Mandi): I vote for 
'Ayes', 

Shri Gajraj Singh Rao: I vote for 
'Ayes'. 

Shri Sidheshwar Prasad (Nalanda): 
vote for 'Ayes'. 

Shri V. B. Gandhi: I vote for 'AyrS_ 

Shri T. A. Pati1: I vote for 'AyeS. 

Shri Pottekkatt: I vote for 'Noes"_ 

Shri Muthiah (Tirunelveli): I 
wanted to vote for 'Ayes'. 

AYES 

nivision No.8] 

Alr1~e~rm, ~hri 
Alva, Shri A.S, 
Aney, Dr. M S. 
Aniannnpa, Shri 
Azad, Shri nhllp:wnl jha 
Babunath 'singh, Shri 

BalfHwal. Shri 

8alrniki, Shri 

Barkntak i. Shrimat i Rcnukll 

Barupal, Shri P.L. 

Basumatari, Shri 
DeBra, Shri 

Bhagnvati,Shri 

Bhakt Darshan, Shr i 
Bhntkar, She i 

Bircndrn Dh.dur Singh Shri 
jibt,' SheiJ. B. S, I 

BrJ; Basi Lal, Shri 

Chanda, Shrimati Jyotsana 

Cl)mdak, Sbr! 
CbiiDdrb:i, ~·hr.i 
bi~h.r' 9 ingh; Shr i 
Ch.aturvedi, Shri S.N. 

Chaudhuri I Shrimati Kamala 

Chcl1iar, Shri Hamanathan 

Ihljit Sill/-:h. Shri 

Da~, Shri n. K. 
n,lsappa, Shri 

Dell, Shri P.K, 

Desai. Shrj MorarH 

Dcshmukh, .shl'i S.S. 

Dcshpande, Shri 

Dube, Shl'i Mulehond 

Dubey, Shri R. G. 

Elllyarerum:J.], Shri 

Gajraj Singh Rao, Shl' i 
Gandhi, Shri V. B. 

Ganga Devi, Shrimati 

Hunsda, Shri Subodh 

Haq, Shri 

Harvani, Shri Ansar 

Hed., ~hri 

~em R~j, ~hri 

18"dhll~, Shri M. L. 
r'adhav, ~hri Tulshidas 

Jamunadevi, Shrimati 

[14 49 Ius. 
Jcdhc, Shr. 

Jena, Shri 

Joyoti~hi. Silri J.P. 

K:1dnJi, Shri 

Kamhk, Shri 

Kapur ,singh, Shri 

Karuthirumun, Shri 

Kuyul, Shri P.N. 

Ke!lar Kumllri, Shrimat ii 

Khan, Shri Shahnawllz 

Khannp, Shr; P. K. 

Kripn $hankar, Shri 

Krishn'a, Stiri M.R. 

Llllit Sen, Shri 

Lallkar, Shri N. R. 

Milhida, Shri 

Narcndra, Singh. 

MalliCk, Shri 

Mant~i. ~tlJi 

Mar~thiah. 'Shri 

Mirza, ~hri Bakar Ali 

~i.h~a, ~h~i' B~~~utl 



¥.f~ra, ~~fi ~~~ ~~~~ 
Mo'hanty;sh'ird. 00. 

Moliiln, sl1ri 
Morarka, Shti 

More, ~hri K.L 
More, ~~ri d. 
Muker;~e: Shrlinllti Shard. 

Muthla, Shrl 

Naik, shfi D.J. 

Naik, Shri MEiheswar 

N.Ul1koY8, Shri 

Nunda, Shri 

Nayar, Dr. Sushila 

01.8; Shri 

Pat"iwal. Shri Tika Ram 

Pande, Shri K.N. 

Panna Lnl. Shri 

Patel. Shri Chhotubhai 

Patel, Shri Man Sinh 

Pa.tel, Shri P.R. 

Patil. Shri J.S. 
Patil, Shr! 5_B. 

PatH, Shri S.K. 

Banerjee, Shri S.M. 

Barua, Shrj Hem 

Bcrwn, Shri 

Bhattacharya, Shr i Dinen 

Dhawani, Shti 

Chakruvartty. 5hrimati Rcnu 

Da;i, Shri 

Dusarutha Deb, Shri 

Dwivcdy. Shri 'surendranath 

Elias. Shri Mohammad 

Imbichibava, Shri 

Kachhavaiya, Shri 

JYA1ST~ 2~~ l!U (SAKA) 

Patil, Shri T.A. 

PaiU, ~lirl \)' . T. 
toiln.il< Shrl B. C. 
Prabbitar. 5hri Naval 

~aghunath Singh, Shri 

Rain Dul~ri Devi, Shrimati 
Rane, Shri 

Rao. Shrl K. L. 
Roo, Shri KiBhnamoorthy 

Rao, Shri Thirumala 

RaY, Shrimali Rcnuka 

Sarma. Shri A.T. 

Sarojni Bindurllo Mahi"hi, Shrimati 

Sntyabhamll 'Pcvi, Shrimati 

Sen, Shri P.G. 

Sharma, Shri A.P. 
Sharma, Shri D.C. 

Sha!'lhi Ranjan, Shri 

Sheo Nurain, Shri 

Shrcc Narayan Das, Shti 

Shukla, Shri Vidyn Cbaran 

Siddananjuppa. Shri 

NOES 

Kamath, Shri lIari Vishnu 

Kar, Shr i Prabhat 

Karjec, Shri 

Kumaran. Shri M.K. 

Kunhan, Shri P. 

Lahri Singh, Shri 

Mahato, Shri Uhajahuri 

Manoharan, Shri 

Marand!, Shri 
Murmu, Shri Sarkur 

Nair, Shri Vasudevan 
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SidheBhwar Prasad, Sbri 
51"*,,, mit! D.N. .• ..; 
Sinha, Shri B.P. 
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Sinb.·, S~t-i Sit;a Narayan 
Sinh., Shrimati Tuke.hwari 
Son~varitShri ".oJ· .. ,. 
Subblraman, Shri 

Sumal Prasad, ~hri 

Swamy ~ Shci. M.N. 
Swaran Singh, Shri 

Tlwary, Shri D. 'I't 

Trivedi, Shci U. M. 

Tulmohan-.Ram, Shri 

Tyagi, Shri 

Uikey, Shri 

Upadhyuya, Shri Shi\'" Dutt. 

Vurmo, Sh.ri M.L. 

Vee rappa, Shri 

Vidyalullkar, Shri A.N. 
Wadiwa. Shri 

Nath Pai, Shri 

}>oUakkutt, Shri 

Raghavun, Shri A.V. 

Rajaram, Shri 

Ram Sin¥h, Shri 

Shastri. Shei Prakash 

Sivasankaran, Shri 

Umanath, Shri 

Vishram Prasad, Shrj 
\\:':uirJ., Shri 

SecOnd Scbedule Mr. Speaker: The result of the divis-
ion -is as followS: 

Ayes: 132. Noes: 33. 

Mr. Sp2aker: There is an amend-
ment to the Second Schedule. 

'fh~ mot~ was (J.~~p.ted. 

Clause 13 was adqed to the Bill. 

Clauses 17  18 and 19 were added to 
the BilL '  -  " . 
. ;. ._ I 

Shri Morarjl Desai: Sir, I b~g to> 
move·: 

fOf' "~oints" substitute "jo~~". 
(St) • 

... Amendment moved w'ith the recommendation of the President. 
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Mr. Speaker: The question is: 

Page 37, line 31.-

101' "joints" substitute "joists". 
,(51). 

The motion was adopted. 

Mr. Speaker: The question is: 

"That Second Schedule, as 
amended, stand part of the Bill." 

The motion was adopted. 

Second Schedule, as amended, was 
added to the Bill. 

Clause I, the Enacting FOTmula and 
the Long Title were added to the 
Bill. 

Shri Morarji Desai: Sir, I beg to 
:move: 

"That the Bill, as amended, be 
passed." 

Mr. Speaker: Motion moved: 

"That the Bill, as amended, be 
passed." 

Some Hon. Members Tose-

Mr. Speaker: Sarkar Murmu-at 
least we might be told what language 
he is speaking. 

Shri Kapur Singh: Santhali. 

··Shri Sarkar Murmu (Balurghat): 
Mr. Speaker, Sir, I am elected from 
the 'Adibasi' area. We the adibasis, 
have countless disadvantages and 
need. I do not know whether it would 
be possible to state all about their 
difficulties here. Still it is my humble 
wish that I should say something in 
their behalf. 

In the SOCiety the Adibasis belong to 
that section which is pitiably looked 
down upon. Most of them are very 
poor. They work hard to earn their 
living. Some till the soil for others, 
some are engaged in hard labour. And 
,here, I do not think that OUr Gov-

ernment takes enough pain to feel 
much for this wretched and down-
trodden section of the society. 

Sir a large number of Adibasis 
dweli in all parts of MaIda and West 
Dinajpur. Particularly in the Burin 
areas the number of Adibasis is quite 
large. All of these Adibasis are very 
poor. Very few of them have their 
own landed property. They till the 
soil for the Jotdars and earn their 
living. They had to work hard and 
by the sweat of their brow they 
cleared the shrubs and bushes in the 
lands. They took much care to pre_ 
pare the soil for crop~. And now it is 
going to be a sorrow!ul affair when 
even that source of earning is also go-
ing to be stopped. When the new 
'Land Reform Act' was Jl1troduced 
in Bengal the poor cultivators hoped 
that they were going to have some 
land of their own. But as ill luck 
would have it, the introduction of the 
Act placed an absolutely different 
picture before us. The otdars were 
growing strong each day and many 
loop-holes of this r,rn. A~t made it 
possible for them to evict the helples3 
Adibasis. And as time went by the 
Adibasis were rendered homeless and 
landless. Their lot is now no better 
than even the street beggars. So on 
behalf of these helpless Adibasis I 
request the Government to make it a 
point to help them in every respect 
and save them from their sorry 
plight. 

Water scarcity is acute in MaIda and 
W. Dinajpur. Everybody has to 
depend on rainfall :Os thprc IS no ar-
rangement for proper irrigation. Only 
one crop is possible in a year. It is 
my claim that the Government will 
arrange for proper irrigation there. 
There is no pond nor any well in vil-
lage Khanpur and laksa in Habibur 
thana. The Adibasi women have to 
walk three miles to fetch water. I 
think the hon'bIe Minister could feel 
a bit of the difficulty faced by the 
Adibasi if his wife and daughters were 
asked to bring water from such a dis-
tance. So I claim again that th .. 

··Engli~h translation of the speech delivered in Santhali. 
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Government should take some deflnite 
measure in this matter also. Most of 
the Adibasis are still illiterate. There 
is no school in the viCinity to give 
.them proper education. So I hope 
that the Government should issue 
every monetary help for the education 
of the Adibasi children. 

This is the pitiable condition of 
<Adibasi' people and when the Finance 
Minister imposes his heavy taxes on 
these people who are already at 
starvation level, they will be crushed 
to death. That is why our people 
resolutely oppose the heavy burden 
of taxe9 on the common man. 

15 hn. 

Mr. Speaker: What he spoke here 
'should not be different from the rer.-
dering that he has given in Engli"h. 

An Bon. Member: It is the exact 
translation of what he said. 

Mr. Speaker: Because, he referred to 
women going long distances to fetch 
water. Afterwards, there is very 
little here in English, but he has been 
speaking for some time. 

Shrimati Renu Chakravartty: The 
last part on taxation has been added 
in hand. 

Shrimati Renuka Ray (Maida): Mr. 
Speaker, alI the clauses of the Bill 
have been passed now and whatever 
I have to say is on something else. 
But, before I do so, I would like to 
say that I do welcome the concessions 
in the reduction of indirect tax that 
have been made; some more could 
have been made but half a loaf is 
better than none. I would like to ask 
the Finance Minister for only one 
clarification and that is with regard 
to powerlo:nns. Powerlooms up to 
four units have been exempted from 
tax. I know for other power looms 
also the  tax has been reduced. But 
what about the co-operative sector? 
In that sector, if one hundred power-
looms are owned by 25 members as a 

co-operative would they have to pay 
tax or would they be exempted from 
it It is a matter of very great im-
portance because otherwise it would 
act as a disincentive towards the for-
mation of co-operatives. I do hope 
that thili matter would be clarifled. 

Now I want to deal with another 
important matter, something that was 
discussed by the hon. Member from 
Murshidabad, Shri Badrudduja, on 
the Demand for Grants relating to the 
Ministry of Home Affairs. He said 
things about Maida and the distur-
bances which, I felt, were very un-
fortunate indeed. His eloquent speech 
was smacking of the days of 
Surendranath Banerjee but, whatever 
might have been his eloquence, the 
facts, I am afraid, were certainly very 
far from being true. The reason why 
I feel that it is important to clarity 
this is because these kinds of mis-
statements, distortions and exaggera-
tions which this han. Member went in 
for have deeper repercussions out-
side our land. It is this kind r,f thin, 
that has led to the untoward happen-
ings across our border in East Pakistan 
in Rajshahi and other places. There-
fore, I would like to place before the 
House the exact facts, as they happen-
ed in my constituency. I was not re-
ally there when the first two inci-
dents took place but I was there soon 
afterwards. ' 

As the Prime Minister has very 
rightly stated, it was a clash between 
the tribals and the Muslims at 
Dighighat. At the beginning, there 
was some trouble between Muslims 
and a tribal woman and she was mal-
treated. Of course, some people say 
that she has been raped, but that pro-
bably is an exaggeration. There is al-
ways this kind of t!xaggeration which 
goes on, which I do not very much like, 
on either side. Very easily things 
are said about women being raped. 
It may have been easy in the past, but 
I do not think it is so easy today. I 
do not like things like this being 
brought out without any foundation. 
I mention this particularly because 
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[~r~~~!i ~~~~ J}~)"1 
the ~o~. ¥elll~ f~p~ l'4u~daJ>1l4 
sai4 ~~t ! Mw,lim Sirl 9f !light VVaf! 
r,~d, w~ch' ~ absolutely untrl1e. ~or 
was it tflle that a Hindl1 WOlI\1ln was 
raped. She "was ~ate~ ,md maln-eat-
ed. +herefore,t1l1i question o~ rape 
does not come in at all. 

What actually happened after this 
incident in Dighighat was that the 
tribals, as a form "of revenge, burnt the 
houses. Anyhow, at that time, it was 
queUed. Later on, 'at BiIkanchan" on 
the Holl there was sonie trouble be-
cause a Hindu boy went to a Muslim 
house and sprinkled some coloured 
Water. Naturally, this was objectt:d to. 
But if objection alone had taken place. 
it would not have mattered much" 
But the boy Was beaten up and when 
his uncle went" there to rescue hilil. 
he was stabbed. As a result of it, all 
the Santhals' in that vicinity had al-
ready been provoked. So, all the tri-
bals came forward and, as a form of 
revenge, began to burn houses. I do 
not think it was their intention to burn 
any persons. But six persons who hid 
in a house were burnt to death when 
a" -burning log fell  on them. So, six 
persons died. Again an attack with 
bows and arrows was made, which 
shows that though tw'() persons were 
killed there of which one was through 
arrows this was the action of the 
Santhals. The boy and hi~ uncle, 
however, were namasudras. Then 
there was some lull ofter :his. 

Though, at Gazol Thana there was 
tension. There was a huge meeting 
which was well attended by Muslims. 
I went to that meeting as also many 
~indus. Some of those people who 
had done these thil1gs have been ar-
rested. In any case the tension died 
down. Tlien, as I OJ·ice mentiont!d, the 
:Pakistan "Deputy nigh Comlhissioner 
a~d his ~~tary came to this tlistrict 
vii; Murshidapaci, In 'Murshidlibaq 
t~y met ii' large num~r at Muslims 
who are Indian Citizens" and bubse-
(\u~n.tl~ tried to p~ovofe the~ to'riot, 
but not~g h~p~n~4" 'The~' went to 
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~ld~ \I~d tjley vyen~ til }f:aJiach\lwk,. 
a plac!! w~4ch i~. n~t !Iffected a~ all, 
thouih it is the n~rv!!-centl'e of. 
Muslims. They held a meeting there. 
I do not want to go in~o it in qe~l. 
because it is well-known. ~terwards. 

in the town tension arose. 

Mr. S~ker: She should t" very 
brief, particularly when she IS not-
relevant. 

Sbrimati Renuka Ray: Then, en the 
8th Of April in Bania! six Hindus, 
Rajbansi Hindus, were suffocated to 
death by a" fire lighted by miscreants. 
At that time, it was not shown as a 
conununal trouble, Subseql.<lOntly, 
Muslims miscreants, who came from 
three miles away and whom the local 
people suspected from the beginning, 
were" arrested; at least, one of tnem 
was arrested. 

Then there is the MaIda town inci-
den'!. about'wh~dh.the New.York Times/ 
and so many people have said ;;0 man}" 
things, What did actually happen in· 
the town? On the night of the 16th, 
25 houses were burnt This is a very 
bad thing. Even if one house is burnt, 
I cannot condone it because it has 
happened. What I am saying is that 
it is all exaggeration. Seven shops 
were looted and some of them were 
razed to the ground. I say the looted 
shops. Their number is only even. In 
the town incident between the 16th 
and 20th, five persons were killed, 
four Muslims and one Hindu. 

The last incident was at Datuliparll. 
On the ~()thApril,Muslim Houses were 
burnt. In :oatulipara the position be-
carne noini8.1 soon. The total dea th, 
as the :Prime Minister has given, is 
fourteen'Mus1ims:' One Hindu' 'was 
killed iind' ~lX were burnt to death and 
so, there were seven' dt'aths a"man'gihe 
Hin'dils." 'I menti6n~his merely -'f/) 
show "that in' MaIda district, the 
Muslims' and'HindUs' are olmost . iil 
eqillll numbers::.:r represent 'ffiem both 
-and "it 'is 'not cUstomary for them 

" •• 1   • 
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to have this kind of clash. It was un-
fortunate that the clash which QcciIr-
red in Gazol Thana and hiter on 
spread to other parts took place at 
all. This is to be condemned but the 
exaggerations are beyond any founda-
tion in fact. 

Mr. Speaker: I think she should ron-
elude now. 

Shrlmati Renuka Ray: I hope you 
will give me a few more minutes. 

After this there is one other point 
which I have to an~wer. Though a 
good deal of tension rose there. the 
evC'nts were just as I mentioned. 

Another point that was made by Shri 
Badrudduja is that a large number 
of Muslims have left Ma;cla district. 
I can tell you that not one Muslim 
from the affected area has left the 
place. From Kaliachowk Thana. 
which was not affected, some of them 
came to Calcutta. Because there was 
curfew in the town and there were 
exaggerated reports, th<!y came to my 
house in Calcutta. I happened to be 
there at that time. On my way to 
MaIda they told me, they had heard 
terrible orgies happening in the town. 
I enquired from the West Bengal Gov-
ernment and they gave me the figures. 
I told them and they went back to 
MaJda. Others who had gone to Pak-
istan without knOWing what was 
happening, also came back They may 
have told tales of wha~ they heared 
but not of what they knew. But 
persons from the affected areas did 
not go. 

Shri Badrudduia appealed t'l all the 
parties except the Congress. He ap-
pealed particularly to the Communists 
and Shri Tridib Kumar Chaudhuri 
saying when in the past they had 
supported hill1 why trey did not sup-
port hlm this time. But I think they 
also have seen and found Ollt what is 
actually happening. The, un'ortunate 
part is the repercussion in Pakistan. 

.. aere ± will say .~ne more :word ab~ut 
the migrants. They are 'in an un-

fOrluIUiie tiOsitioii. i~, t~~A p~~~ 
ft c~~ Qut ;~boutt~o~ kil~ed~J:oS8~' 
the. border Ip,to ¥ii-).da. . 'l'hi~ m.orl,l~ 
there was little discussion on what i. 
~a.p~~g there. . ~ oniy want to say 
that those migrants who corne now-I 
~ariicularly request ihe hon. Firoance 
Minister .... 

Mr. Speaker: She may not refer to 
that. It will be coming up on 1\-Ion-
day. 

.8hrlmatl Renuka Ray: 
minutes more, Sir. 

Just two 

Migrants who have come recently 
and those who will come should be 
sent to Dandakaranya. Why do ! say 
this? It is because we have had better 
experience in the past. I myself In~o\V 

very much as to what happened in 
the beginning when the refugees first 
came to West Bengal. 'rhe West 
Bengal Government was a9ked lit that 
time to give them relief. That wl'nt 
on for some time and rehabilitation 
started at a later stage in an unplan-
ned manner. Please bear with me for 
one more minute. Then what hap-
pened was that in 1954 there was 
another exodus and a decision was 
taken that no more refugees wen' t.o 
be rehabilitated in West Bengal. The 
West Bengal Government was ng:lin 
asked to give them relief in camps. 
Crores of rupees have been spent on 
camps. When uprooted persons go 
somewhere unless you can arrange for 
them to go where they are go:ng to 
be rehabilitated soon, naturally ~hey 

do not want to be uprooted again. 
That is what happened. If hday the 
rnigra. are not sent straight to 
Dandatraranya, again there w:ould b~ 
a lot of wastage of money. I appeal 
to the hon. Finance Minister and 
suggest that all the mil'mmls who 
have come and who will come should 
be sent to Dandakaranya because ut 
last a site for rehabiJitathn is ready 
and can be expanded. 

With these words I wilJ end my 
speech and will not go into other 
P9ints, a~though. r had one 0: two 
Points on the Bill itself, because Of 
sllbrtate of tline. 
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Shri U. M. Trivedi: Mr. Speaker, 
Sir, it would have been better if Shri 
Badrudduja had been left where he 
was. A more untruthful and ungra-
teful speech was never heard in this 
House. hl falsehood it surpassed 
Goebbles's I need not comment upon 
that. I come back to the third read-
ing of this Bill. 

This morning I had moved an 
amendmcnt which was taken up along 
with the Schedule. Even at this stage 
I will like to po~nt out to the hon. 
Finance Minister that the two items 
to which I had suggested amendments 
particularly may be looked into again, 
that is, the suggestion to levy super-
tax on all Corporations except, of 
course, the Life Insurance Corporatioo 
of Indioa established under the Life 
Insurance Corporation Act to the 
extent of 55 per cent. I had moved 
the amendment only with the desire 
that this tax·ation clause does not 
itself indicate the reasons why there 
should be less taxation for the Life 
Insurance Corporation of India and 
why there shOUld be higher taxation 
for the Employees' State Insurance 
Corporation which have been establish-
ed under different Acts. In the diff-
erent Corporations which are run and 
managed by the Government why 
should there be higher taxation in the 
case of one and less taxation in the 
case of another? Our equality clause 
will hit these and this will create 
trouble for us. So, he might consi-
der it. I do not know whether he has 
considered it or not. 

Our Supreme Court has al ways said 
that the indicia must be there in the 
Act itself. It has held: 

''The classification permissible 
must be based Qll some real and 
!Substantial di9tinction bearing a 
UfUst .nd .reasonable tl'elation to 
the object sought to be attained 
and cannot 'be made arbitrarily 
and without any substaJlltial basis." 

Thil has been held in 1959 by the 
Supreme Court (Page 2117, AIIR) that 

the classification must hi! reasc.nable 
and the reason must be apparent on 1he 
face of the law itself. Now there is. 
nothing to indicate that it is reason-
able that the Life Insurance Corpora-
tion must be exempted from it and 
will have a lesser taxation of only 
22 per cent and that other Corpora-
tions run by the Government or by 
any other company will have higher 
taxation of 55 per cent as swper-tax 
When the Employees' State Insu-
rance Corporation also is not exe-
mpted I see absolutely no justifi-
cation 'whatsoever for this. In my 
opinion there would be cases arising 
out of this situation. 

The other amendment which I had 
moved was with reference to the 
local authority. In some cast!s the 
local authorities are heavily burden-
ed. There are heavy interest 
amounts to be met because in some 
cases loans have been advanced 
very blindly and wildly. The loans 
have been accepted by the Party 
people who happened to enter into 
the local politics without any idea of 
payment of the loans. In some cases 
the loans go right up to Rs. I crore 
If'or small muni~pal!i.ties serving a 
population of 50,000 or 60,000. Then 
it becomes extremely difficult to 
meet the interest charges. In those 
cases the tax that has to be levied 
is 30 per cent on the whole of the 
total income. Now, 'total income' 
is rather a misleading term. This 
ambiguity could have been removed 
by putting in the words 'total net 
income' and we would have saved 
many of these municipalities from 
some sort Qf frustration that is there. 
That is why I would suggest that this 
difficulty can be removed by making 
a proper amendment in this. Even 
now it is not late to do so. 

Shrimatl Renu Chakravartty: Mr. 
Speaker, Sir, at this last stage of the 
P'inance ~i1l we want to make our 
position very clear regarding tile 
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taxation policy as it has been enun-
ciated by the han. Finance Minister. 
We are totally and entirely opposed 
to the strategy which has been ex-
pounded in this Bill and we think that 
it is completely wrong. Sitting as we 
do in this air-conditioned chamber we 
often forget that we are so few in 
number looking disinterestedly at our 
watches as to when the time will come 
when we can go home that we do not 
realise what people outside are facing. 

The han. Finance Minister has said 
that people are with him on his taxa-
tion policy. But what is the condition 
in every home specially of the middle 
and lower middle classes and of those 
agricultural labourers about whom 
my han. friend spoke? The previous 
speaker, Shri Sarkar Murmu, spoke 
in the Santhali language and I am 
sorry that other han. Members of the 
House could not follow him. He ex-
pressed the deep sufferings of the peo-
ple who are really living on starva-
tion level. When the price of rice 
goes up from Rs. 20 to Rs. 25 or Rs. 30 
a maund, as it is tOday in my State, 
for them it is a question of going 
without food. It is a question of the 
oarest minimum. It is like the pro-
verbial straw on the camel's back. 
Even an indirect tax of one or two 
naye Paise adds up to an extent that 
they can bear it no more. This is just 
not hyperbolic language that we are 
talking. It is a reality. In the middle-
class today at the end of the month 
when the house-wives cannot balance 
their 'budgets and have to go to the 
3ahukar in order to manage somehow 
through the last weeks of the month 
till the next month's pay comes in, 
they realise that one of the reasons 
for this spiral of inflation is this taxa-
tion pOlicy of getthg the bulk of our 
taxes through indirect taxation. 

The hon. Finance Minister says that 
we are against all indirect taxation. 
We are against indirect taxation but 
We are more so against indirect taxa-
tion when we find year after year that 
ja the proportion between direct and 
indirect taxation the latter remains 

higher than direct taxes. We should 
like to know as to how it is that not 
only what is budgetted for is raised 
but surplus revenue is earned every 
year. If you try to see, you will find, 
that that surplus revenue comes from 
indirect taxation. Many of my han. 
friends on this side and even on the 
other side of the House had pointed 
this out in the first reading of the Bill 
and during the general discussion on 
the Budget. We find that so much 
money has been squeezed out of the 
common man and if you compare it 
with those who have higher income 
you will find that the higher income 
groups have yielded much less 
revenue, that is, the proportionate 
amount of the surplus revenue, ha. 
been far higher from the lower in-
come groups. We feel that this is all 
absolutely wrong way of dealing with 
an economy which is poor and which 
is today trying to develop. We stand 
for more taxes from the higher in-
come groups and we stand for relief 
to the common people. That is the 
objective of planning. We do not 
accept what the hon. Minister has 
tried to say that if we want a Plan 
we must tax the ordinary man more-
and more. He told my leader, Com-
rade Gopalan, "Come and see it is the' 
poorer who are getting richer and the 
richer who are getting poorer." We 
do not accept it. Because, even his· 
own party people, people who are 
esteemed by persons like him, people 
like Shri Jayap.rakash Narayan, his 
own Agricultural Labour Enquiry 
Committee have given the lie to this. 

We also find inflationary pressures 
and the spiral of rising prices and 
the prices of essentials of life' rising 
steadily. We also want to say that 
the small manufacturers medium-
sized manufacturers and those who 
run }he cottage industries, they are 
always being hit. Every time we have 
t? fight for these concessions. Every 
tIme we have to get some concessions 
out of the Finance Minister. And 
while he gives relief to those who live 
lavish lives of luxury, like this relief 
of Expenditure Tax, no relief is given 
to the common man. I remember' 
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~l~arlY in this Hopse when we pBlised 
~e Expenditure Tax Act, my frioo.ds 
who do have quite a big amount of 
wealth, who live in palaces, who 
know what it is really to spend lavish-
ly, they were very much worried. But 
now they are not so much worried. 
~cause, they know that although 
when it was passed the Expenditure 
Tax was meant to squeeze them, in 
actual practice it was not so. And 
today we have done away with it just 
in the Second Reading of the Bill, and 
ID a few moments we shall have 
·done away with it entirely. 

Sir, we say that it is not right to 
build a plan which builds upon the 
foundation of squeezing the common 
man. It is not right, because it is the 
lower rungs of the ladder who have 
been crushed down so long. Their 
burdens have to be decreased. We say 
that we must follow this policy of 
taxing those who are well able to 
bear it, and we had shown in this 
House who are those Who can bear it. 
There is money. We had pointed out 
those places from where we have 
to tap our resources. For the Plan we 
want resources. We have not made 
any barren criticism. We have shown 
where money lies. But our Govern-
ment has refused to really tap those 
.sources. And we say that if we pur-
sue this policy of taxing only the poor 
and giving a much greater licence to 
those who are able to bear greater 
taxation, Ih" higher income groups, it 
will be an instigation to the people to 
revolt against the Plan. That is my 
·chnrge against the Finance Minister. 

The Plan need:l money, certainly. 
But the money must come from which 
sources? Fr~m those that can well 
bear it, from those speculators, from 
the black mooeys, from the black-
marketers, from the large amount that 
still remains in the speculative mar-
ket, in the gold bullions. 

We have put forward before him 
the . question of nationalisation of 
banks. But he has riot accepted it. It 
. .is not a doctrinaire policy, it 1s a 
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practical pOlicy. But it is ri. pollcy 
which he does not put into p.ctice, 
because these are the sources, fuese 
are the people whom he wants to 
placate. And he does not want ac-
tually to tap the resources from fuese 
people. Rather he weighs down upon 
the common man, the housewife, the 
middle classes, the agricultural 
labourers whose families today are 
becoming more and more impoverish-
ed. 

Therefore, we feel that such a finan-
cial policy behind the Budget is al-
most, to our minds, an instigation to 
the people to go against the Plan. It 
is wrong to say that without such 
taxes there can be no plan. We have 
shown where money is. But since it 
has not been accepted and this policy 
has been put forward again and again 
whereby the common man is made to 
bear the burden, we say that as long 
as this anti-people's policy is conti-
nued it is a negation of socialism, it is 
a negatioo of the very objective of the 
Plan which lays down that we have 
to reduce disparities in income. And 
since we are, by pursuing such a 
policy, jeopardising the Plan, accord-
ing to us, we want to place it on re-
cord that as a mark of protest we shall 
not stay to the last reading of this Bill 
and we shall register our protest by a 
walkout. 

15.25 hn. 

(Shrimati Ren'lL Chakravarttll 
some other Members then left 

House.) 

and 
the 

Shri Tyagi (Dehra Dun): Sir, it is 
very easy to criticise taxation 
measures, for after all any criticism 
against taxes is popular talk. There-
fore, politicians generally take to 
opposing taxation, because to their 
electorate they speak in these terms. 

After all, a State is run by taxe •. 
Whatever be the proportion, I think 
the ideal State would be one where 
every citizen, every adult; has aO~ 
thing to contri-bute to the exchequer • 
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For, after all, one who does not con-
tribute anytMng to the exchequer does 
not really feel the responsibility, the 
patriotic responsibility, of belonging 
to u demoC'rati(' countn'. Democracy 
rC311y means that everybody must 
('on tribute. aceording to his capacity 
(If course. And I quite agree that Illt' 
taxation should b" planned in such a 
manner that its incidence may fall in 
prOTHli lion (0 the incomes of peopl". 

So. as fHI' as tax.L1ion is l'onccrtH,d, 
in principle it is wrong to oppose it. 
But it must be spread. And the lower 
middle classes. and even the lowest 
classes must b" made to pay some-
thing to the exchequer. That is what 
I fecI. At the same time the citizen 
will be' happy if he knows that on ac-
·cou'.ot of the Government's measures 
und through its policies of planning 
<:Ie. his condition is rising from day 
to day. That satisfaction and confi-
·denee must be brought to the mind of 
all citizens. That can be done only 
when the Government proves that it 
is not wasting th" monev that it 
«·ollects. . 

The only point which I want to 
stress on thc occasion of this third 
reading is that the c is a 19t of wast-
age in the government expenditure. 
That is wh'at I actually feel, and fecI 
with pain. What shocks me is this. 
Only lately I read in the press that 
they want to decentralise this flnan-
dal control of various Ministries. If 
this is true, I want to voice a discord-
ant note about it. If it is true, it is 
ruinous to the country. I think they 
are going too tar in decentralising 
the control of the Fillance Ministry. 
·Wllat is a government? Government 
is a collective responsibility of all the 
Ministers and the Cabinet. That col-
lective responsibility comes only when 
there is some common thing. About 
different policies if all the Ministers 
.are autonomous, in expenditure if all 
the Ministries .re autonomous, that 
o:ollective responsibility goes. Col-
lective responsibility QQmes because 
the Home Ministry and the Finance 
Ministry have a controlling voice in 
:thl' matter of employment, in the 
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matter of expenditure aqJd all that. If 
that is relaxed, Government will be 
l1owhere. This is a matter on which I 
would likc the Finance Minister to 
throw some light even at this stage. 
It is a very unhealthy move if control 
of expenditure is decentralised to the 
1 clOe of. as I read in the papers, about 
a crore of rupees. The Ministries will 
b,· ind(·pc·nden( ~JI:ld they can spend 
without CVl'n consulting the Finance 
Minister. I mean. the Finance Minis-
trv might sanction the budget, but this 
is' a novel experiment which we 'are 
undcl·taking here iln India. After all, 
We ure yet fresh, we have not yet 
established vcry strong conventions 
with regard to expenditure. I suggest 
that the Government might as well 
revise its policy and see that expendi-
ture is tightly controlled, particularly 
in this public sector. 

Thc public sector must become a 
vcry great avenue of revenues. It 
must be a good source of revenue. We 
must have' profits through the public 
sector. The public sector must give 
some relief to the tax-payer by giving 
profits to the GovernmeqJt. Instead of 
that we find that there is wastefulness 
in the public sector. I have heard-I 
do not know how far it is true-that 
in Rourkela, for instance, in the ori-
ginal project a personnel strength of 
about seven thousand and odd was 
sanctioned. But I urt:\erstand that 
today the number has reached about 
eleven thousand or twelve thousand. 
And still it is a losing bargain. It is 
110t giving us any divid(mds. I do not 
know the exact figure, but I under-
stand that the number of Khalasis 
itself comes to more than five hUfldred 
or six hundred in Rourkela. If that 
IS thc way in which this recruitment 
goe's on, it may be all right for the 
purpose of election speeches to Say 
that employment has been offered .... 

Mr. Speaker: He .~hould not go out 
of the track during the Third Reading. 
Others might think that Mr. Tyagl 
himself is doing this. 

Shri Tyagl: Sir, what I suggest is 
that a taxation measure is justifted 
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only when there is stiffer control over 
expenditure. That is what I am em-
phasising. I think tha t is very 
relevant. 

MI'. Speaker: That may be relevant, 
but not the kalaslS. 

Shri Tyagi: That was by way of an 
Instance that such a big number is 
enrolled. What I emphasise is that 
there must be tighter and tighter and 
tighter control on expenditure. Today. 
We are fast becoming spendthrift. 
because some fo:eign aid comes anc1 
we are spreading our net as far as ex-
penditure is concerned. Primary edu-
cation is not our charge. We spenCl 
more for primary education than even 
what the State Governments do. For 
Health, for all these transferred sub-
jects which are subjects of the State 
Governments, we are spending more. 
That goes to the public good. I do not 
object to that. What I say is thIS. 
There must be some set rules, there 
must be some conventions established 
and the finalncial control must be 
stiffer. That is the only point that I 
want to emphasise. 

With these words I support the bill. 

o.:ft ~ : W-lM l'I~RI<, "l'f l'f1l1< 
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'J;1i''' f,nrrl1'i 'IT <£?,f ;;r<£~fi'f 

;f,fIo!; ~-n-,nT;; IT'Fc'i'f ~ 1fT< jr~ 

tJ<f> lfrlf 'lnllf ~crl' ~ I" 

1m 'Ffl'ifT lif. * t~ q~ 'iff:i 'I! 'f lfit 
~ ""TIT ~R 'q["f ~; l1~'f>TT n; li" 1f"'f ~pff 
'for 'Rf. '9"f<lHOf or""!T 'fii ~t{crl' g-{ ifoff 
>rT(fr ~ I ~IJ 'E ~ §~ "ltTi"fT 'ifTfi!1.f \!IT 
'j., <r.T!I'lfT 4f;-:z:q:y <f."r f,;r., >t; ~li 

it ~ 'fif <TTlTit { ~rn- ~r I 1{' I'flf~ iT 

~ f'F 'fiii!]' 'li"r <nf I'ffH "r 'q'T'T <:<f;ff 
>rf"fT 'ifTlt!:f I!fr I qf:f;., j., m~ii 'fir 
for., ~r ~fl'~ .rr 'f 'qTf, t;., TI'f i:j' l'fUfl'ifT 

'fir ~, mli~ S:PTrif If fl orr 'I! 'f ITr g, 
'qR ~ fqi'f if fr ir f?,'r~lllTt"1'r orr >\; 
'<T':afi ii' U"I';:r(f;; 'fif t"T~T 'l",t: ~i m'R 
~ 'lJl' 'I! 1~ :ill '{i ~ I '1J:>lf ~.'rifT ~r 'To~ifT 
~ f'F~ m:;r 'lir ~~~; -n-r it 6'rif [if; "I'.ffiT 
'Ff~it ~ ffTr.o:r ifil:1~ llir~~ irifff~f'F 

or<fffi ~; '1T'1 ~ it ii ifTif,"Plifi ~ i1i~<f 'j;:r 
~i m:r ~it Off; ifT'Fif ~, ~r 1{ I'flf~ 'IT t t'F 
l[~ Cfif ~ ~fq;li if;; I'fif,,:rr ~ for. >r<far 
tif~ ~,ji 'ifi.'fr ;;r,lf ;;r.r \;., '3"<:1 ~; '1Tff 

IifT~ ~; t~~ lJ:~r ~hr 'l1( 'f6'rsr 'l'iff ~ 
im f<n'l' lI'lff ;;fr ~ ~:fifT ir) 'F~ifT ~ f'fi 
~ ~IJ 'f'T f1'ifR p: I 

Shrimati Renuka Ray: thought 
you would also walk out. 

Shri Morarji Desai: Sir, have 
spoken almost to the extent of taxing 
the patience of han, Members on 
financial matters during this session 
on three occasions, I do not want. 
therefore. to take more time beyond 
explaining some of the matters which 
have bE'l'n raised. 

The han. Member Shrimati Renuka 
Ray askcd whether co-operative so-
cieties of members working on 
powerloollls who fall within the ex-
emption limits of 4 powerlooms wiJI 
be benefiting by the exemption. If a 
co-opera ti ve society Of 25 members 
own powerlooms which do not exceed 
100 in number, they wiJI certainly get 
the benefit. Even if they individually 
own less than four powerlooms each 
of them, and they fonn a co-operative 
society, eve,.l then, they wilJ benefit. 
There is no question of taxing them: 
at any rate. not for the present. 

I had also not said-I am glad that 
the han. Member Shrimati Renu 
Chkraval'tty has come back so that 
she will be glad to hear what I am 
saying. She had bravely walked out, 
but I find that tha she has come back 
to the House before the BiJI is pas-
sed. 

Shri S. M. Banerjee: If we walk out, 
we do not walk our for ever. After 
all, we have be~n duly elected, and 
we are here. 

Shrimati Renu Chakravartty: The 
walk-out was only to persuade you 
to change your policies. 

Shri Morarji Desai: I do not want 
them to walk out. It is only they 
who are failing in their duty by 
walking out and by walking in. 

I only wanted to tell her that I am 
considering the question of smaIl-
scale manufacturers in plywood, and 
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I am also considering the exact 
quantity which is to be exempted. It 
is at present fixed at 4000 square 
metres, but I would raise it. 

Shrl D. C. Sharma (Gurdaspur): 
What about conduit pipe manufac-
turers? 

Shri Morarji Desai: All these thing 
will continue to be cun"ide;'cd 
throughout the year, if there is any 
question for consideration. 

So far as plywood is concerned, 
4000 square metres appears to be low. 
and I am considering exactly what 
should bc the appropriate quantity to 
Iw excmpted. 

But when she said that we were 
wrong in our policie3, I would like to 
say that there I have always said 
that it is not possibk to convince 
them about the correctness of our 
policies at any time, until and unless 
we accept their policies a nd accept 
their ideologies, which is. of course, 
not -possible al any time, though we 
never refuse to accept whatever is 
good in them or in any others; we 
shall certaLnly accept whatever good 
suggestions they make. 

The policies of this Government in 
the matter of taxation are well known. 
They are very well defined, and there 
is no question of deflecting ourselves 
from those policies, because of critic-
ism here or criticism there. But if 
there is any inconvenience caused 
anywhere which can be avoided, we 
are always prepared to consider those 
matters and those points and take 
necessary action so that those in-
conveniences ca,n be removed and the 
harassments also can be removed. 

I agree with my hon. friend Shri 
Tyagi that expenditure should be pro-
perly supcrvised and there should be 
no wastage. Even on this question, I 
have given my views several times, 
and I have never denied that there is 
not somc wastage, but all wastage 
cannot be avoided; unnecessary wast-
age should be avoided and must be 

avoided, and every attempt must be 
made to do so, and that is what we 
are trying to do. 

In the matter of delegation of 
powers to all the Ministries, to which 
my hon. friend has referred, it is not 
giving up of the responsibility of the 
Finance Ministry, but it is trying to 
see that it i~ better exercised. 

Shri Tyagi: What exactly is it? 

Shri Morarji Desai: What cxactly 
is being done is this, that once the 
items that are included in the Budget 
arE' fully scrutinised by the Finance 
Mini..t:ry in all their aspects in every 
detail. then the Ministries can go on 
incurring those expenditures within 
those limits without roming to the 
Finance Ministry, but within those 
limits only; if they want to exceed, 
[hen they must come to the Finance 
Ministry. 

Shri Tyagi: Can they appropriate? 

Shri Morarji Desai: They can ap-
propriate also within certain limits 
which arc fixcd, and from one item 
to another also, within certain limits. 
All thcse things will always be seen 
later Oil, not they are not seen. But 
in order to sec that things arc not 
delayed and that the Finance Minis-
try is .not unnecessarily blamed every 
time for delays for which the Finance 
Ministry is not responsible, I thought 
that it was better to put this respon-
sibility on the Ministries themsclves. 
In matters relating to items where 
the Finance Ministry has not scrutin-
ised thoroughly the estimates and the 
economic implications thereof, they 
have got to take the previous approv-
al of the Ministry before incurring 
any expenditur<'. Thcrdol"l', it is not 
trying to be wry liberal or trying to 
be careless about it. 

A.s a matter of fact, it is in the in-
terests Of efficiency that the Minis-
trics exercise more responsibility and 
bettcr vigilance lhnmselves, and to 
help the Finance 1Lnistry also doing 
its work i.n that way, that this dele-
gation has been nllde. 
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It is always difficult for anybody 
to delegate power. But I do not be-
lieve in centralising power. I believe 
in decentralising power, but decen-
tralising in such a manner that the 
power is exercised more effectively 
and more economically and with 
greater effect. It is only with these 
purposes in view that the delegations 
arc made. We are also, therefore, 
asking the Ministries to correspond-
ingly delegate powers to other Heads 
of offices, so that there urc no delays 
and there is bett~r exercise of respon-
sibilities and there is better expendi-
ture. That is why these delegations 
are made. 

In the-matter of flvoiding wastage, 
I have explained severnl limes that 
we have set up several agncies to 
see that these wastages are avoided. 
There have been, in spite of these, 
unfortunate experiences, not because 
of deliberate faults of some people but 
because also of new experience being 
gain,', in several direction., where we 
are quite new to the work thflt has 
to be done. After all, one has to pay 
for one's knowledge; and one has to 
pay for one's experience, and if one 
does not do so, one will never go 
ahead. FrOm that point of view only 
I would request my han. friends to 
bear with us and give us their critic-
isms, and their objections and what-
ever suggestions that they have to 
make, so that we can improve our-
selves in the task that is allotted to 
us, and in that we invite co-operation 
from all han. Members, and will be 
grateful to them for all th'lse things 
which they sugest, even if we are 
unable to accept them because we 
may not be able to accept them from 
a practical point of view; even then, 
we shall be grateful to them for the 
suggestions that they give. 

There was a question raised again 
about rava tobacco. It was not to 
oblige the big factory-owners that 
this has been done. As a matter of 
fact, it was benefiting the factory-
.)wners. They were utilising these 
things in biri and paying no tax on 

them. 

15fT ~ : m;prrlf 'ft!f~, 'f~r ~ 

m ift!:T ~r, '1~T ~ ~ I 

Shri Mo~arji Desai: My han. friend 
does not know that there is adulte-
ratiQn everywhere, and that was what 
they were doing. They were corrupt-
ing even my officers because of that, 
and I wanted to remove that kind of 
thing. That is Why this has been 
done, and it is not at their instance 
that this has been done. 

My han. friend says that the Adi-
basis have nothing to eat, but he 
wants to encourage them in smoking 
even at the cost of food. I do not 
know why he wanls to do so. Let 
him advLe them to utilise that ex-
penditure first for food and then for 
smoke. 

Shri Bade: This has become a ne-
cessity for them. 

Shri Morarji Desai: Then, there will 
be greater consumption. My hon. 
frien1 wants to know what he should 
tell them. This is what I have to ad-
vise him or even to suggest to him; 
let. him go there and tell them that 
for God's sake, first eat a:1d then 
smoke, do not merely smoke and die. 
That is what he should tell them, 
and that is what I should advise him. 

Shri Bade: For two annns they can 
get tobacco, but for two annas they 
cannot get rice, a.nd two annas' rice 
would not be sufficient for them. 

Shri Morarji Desai: Even two annas 
rice is better than no rice. Even two 
anna.';' food will be more nourish~ng 

than no food. 

Mr. Speaker: Smoking is not a 

substitute for rood. 

Shri Morarji Desai: Therefore, it is 
no use killing the appetite by smok-
ing. That is not going to beneH:t my 
hon. friend and his friends. Therefore 
let him not merely try to please 
them in their ignorance, but let him 
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try to educate them and better their 15.51 Us. 
conditions rather than keep them in 
the same conditions in which they 
are. 

Therefore, the policies of this Gov-
ernment as laid down in the Finance 
Bill have been though out very care-
fully, As r said ,there is always scope 
for improvement, and we can go on 
improving it. 

Lastly, I want to refer to one point, 
and that is with respect to the LIC. 
It was said that the LIC had been 
exempted. I would like to point out 
that the LIC is not exempted at all. 
There is a different calculation for the 
LTC for this tax, i.e., super-tax. That 
is why it is separated from others. 
The LTC pays 22.5 per cent as super-
tax, while ordinary companies pay 25 
per cent. 

Shri U. M. Trivedi: 50 per cent. 

Shri Morar.ii Desai: I am referring 
1.0 supertax. In this relation, it is 22,5 
per cent h the case of the LIC and 
25 per cent in the case of the ordinary 
companies: an,! the local bodies pay 
16 per cent, and the co-operative 
societies also pay 16 per cent. There-
fore, let it not be tho:.tght that the 
LIC is being put on a different basis. 

Moreover. this hns .o~t b':':'n done 
only now. The LIC h,,; inhprited this 
taxation which was there obtaining 
for all the insurance pompanies which 
were there before. Therefore, I have 
done nothing new tn this matter. Let 
hon. Members not be unnecessarily 
suspicious in matters of LIC because 
LIC is now a nationalised institution. 

I hope my hon. friends will look 
at the Finance Bill and the fbancial 
measures of Government from this 
point of view and not from a preju-
diced point of view. 

Mr. Speaker: The question is: 

"That the Bill, as amended, be 
passed". 

The motion was adopted. 

·DEMANDS FOR EXCESS GRANTS 
(GENERAL), 1959-60 

Mr. Speaker: The House will now 
take up discussion and voting on the 
demands for Exec,;,; Grants in respect 
of the Budget (General) for 1959-60. 
There is one hour allotted to it. 
Members will be brief in their 
speeches. 

DEMAND No.2-INDUSTRIES 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 1,59,189 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Industries' for the year 
l'nded the 31st day of March, 1960". 

U>:MAND No. 31-SUPERANNUATION AL-
LOWANCES AND PENSIONS 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 6,75,986 be 
granted to the President to make 
good an excess on the grant in 
rl'~pcct of 'Superannuation Allow-
ances and Pensions' for the year 
pnded the 31st day of Ma:ch, 1960". 

D.:MAND No. 51-CENSUS 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 3,28,039 be 
granted to the President to make 
good an excess on the grant in 
'respect of 'CellRus' for the year 
ended the 31st day of Ma·rch, 1960". 

DEMAND No. 55--HIMACHAL PRADESB 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 27,93,071 be 
granted to the President to make 
good an excess on the grant in 
respect of Himachal Pradesh' far 
the year ended the 31st day of 
March, 1960". 

DEMAND No. 57-MANIPUR 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 5,83,467 be 
granted to the Presirle'lt to make 

-Moved with the recommendation of the President. 




